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Heard the applicant in person. 

NrA.K.Choudhury,Iddl.C.G.S.0 for 
respondents 1 9 .2 and 3 on notice. 

The applicants belonga to Maharas-

tra. He is a member of Scheduled Caste 

community. He was initially posted at 

Bombay Television Centre in 1972 and 

was transferred to Doordarshan Kend.ra, 

Dibrugarh on 10.5.1993 as Senior Adm.inis-

trative Officer. Accoring to him his 

transfer is on tenure basis and at the 

end of that tenure he will be eligible 

to be transferred to a place of his 

choice and Pune and Bombay are places 

of his choice.. 	 S  
Jiigr'e applicant has several 

grievances against the authorities of 

Doordarshan Kendra, Dibrugarh. He has 

sought relief in respect of those 

grievances. However., we find that strict-

ly .  speaking thise reliefs are not capa-

ble of being entertained by this Tribunal. 

The applicant has to move appropriate 

authorities for grant of police protec-

tion. The request to dir&ct enquiry and 

disciplinary action against dfaulters 
through C.B.I.,therelief to authorise 

I 	 I 
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28.7.95 	him to exercise administrative and 

financial powers do not fall within the 

• .;arnbit ofjurisdiction of this Tribunal. 

The applIcant cannot seek negative relief 
not th transfer him and to comper the 

respondent No.2 to transfer respondent No. 

, 3 to facilitate investigation to avoid 

possible tpering of of'ficial rcords. 

The only relief relating to service matter 

sought is not to transfer him nte basis 
• 	

of false complaint and to transfer him 

to •Doordarshan R1ay Centre, •Pune but 

since that prayer is coupleduith the 

	

'S 	

request to tr-ansfer. the àt also that 

* 	,.• 	 .doesnô€ fall within the ambit of juris. 
•,• 

 

diction of this Tribunal. His prayer for 

direction for his transfer is also coupled 

with his apprehension that he may be 
V transferred 6n"f b1se':6o . Implaint,,' i  s pre-

mature till the tenure is over. We 

therefore fine it difficult to entertain 

the aplication as disclosing any gri%-. 

Vance at present which can be redreed 

in exercise of jurisdIction under the 

provisionsof the Administrative Tribunals 

Act. We have explained the about position 

to the applicant and he has understood 

the same. Hence with liberty to the 

ppl1cantto approach the Tribunal in 

the matterof his transfer or.any other 

grievance when arises relating to his 

service condition which is required to be 

dealt with by this Tribunal, the applica-

tion is disposed of as not maintainable, 

at this stage. The applicant will be at 

liberty to approach the appropriate 

forums for redressal of his grievances 

which are thitszidè the purview of this 

Tribunal, if so advised in accordance with 

the law. We make it clear that on comple 
if the 

* 	 tionof the tenureLpostlng  of the 

n 

a 
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- 	 28.7.95 	applicant in N.E.Region has been on 

	

- 	
tenure basis it will'pen to the 

A A I  
C1'7 	4steL 	' 	 applicant to 

/apply for transfer to a 

place of his choice. which request 

however will be made to the concerned 

d"1 	 V authorities to consider M-m-  in accor- 

dance with the rules and the decision. 

• will lie with them. This clarification 

should not be understood as giving 

J . 

	

	
any direction to the respondents in any 

manner in that respect. 
I- 

- 	 Copy of this order may be furni- 

- 

	

	

shed to the applicant and tlr A.K. 

Choudhury, Addl.C.G.S.C. 
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APPENDIX 

Prom - I 

(See Rule - 4) 

Application under section 19 

of the Administrative Tribunal Act, 1985 

Oriinai APPLICATION NO' 

Title of the Case :- Shri Vasant Bhalerao 

Son of Shri Pitanbar Bhalerao 

Workingas Sr. Administrative Officer, 

Doordarshan Kendra, Dibrugarh. 

Applicant - -- 

The Union of India and Others. 0*0 

- Respondents 

INDEX 

Sl.No Description of docunent relied upon 	Page No- 

1. 	Application 	 1-58 

A-I Association of Radio and Television 	59 
Engineering Employees, unit at 
Dordorshan Kendra Dibrugarh , circular F 
dt 30.5.95 

A-2 Letter No DDK/DIB/ARIEE/9521 dt 15,6.95 
from the aforesaid Association. 

4 A-3 1CM No Misc/DIB/955/1160 dt 5,6.95 

5. A-4 Note NODDK/DIB/MiSC/95 s/1244-1248 
dt 13.6.95 issued by the Applicant 

6, A-5 Sree Bhalerao Sr. A .0 • the Applicant's 
application dtö 17.6.95 addressed to. 
Director Doordarshan Kendra Dibrugarh 
regarding filing a case in the CAT 

7. A-6 Audit querry No I by the internal Check 
organisation Ministry of I & B, P.A.0, 

4 	Calcutta. 
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' 	8. A-7 Audit Querry No -8 / 	-do- 69-70 
9 0  A-8 No.17 -do- 71.13 
10,A-9 " 	No.30 -do- 74 
11.A-10 No.35 -do- 75-80 

12. A-il No€e dated1811.93 regarding ornmission 	81-82 
of eah withdrawal and missing of cash Book 
page No 	42, 

13 0  A-12 Memo No DDK/DIB/105/93-P/42-43 dt 20.11.93 	83 
issued to Sree Haque, Accountant.. and 
Sree P.N. Saikia, former cash&r. 

it, A-L3 Note dt 23.11.93.regarding alicants 	84-85 
request for shifting D.D.M,C, office to 
it's hired Building. 

15 A-14 Note dated 25.11',93 regarding shifting of 	86 
cash counter. 

A-15 Oraer. No DXB/DDK/8(13)/93A/4460 dt 	 87 
30.11L93 Issued to Shri P'.N.Saikja 
Cashier indicating cash balance of 
Rs 282/- etc. 

A-15 Reply dt 27U1.93 from Sri Haque, Acctt. 	88 

18'. A-iS Reply of Shree P.N.Saikia, Cashier. 	89 

A-16(i)DIB/HPN/8(2)/93-A-4442 dt 2741.93 	 90 
-' • changing duty of Sree Nath from SGI to 8K. 

A-16(ii) Letter No DiB/DDK/89{9)/93-94/4592 	91-92 
dt 6.12.93 

- 21. A-16(iii) NFIBE's letter signed by Sree Haque 93-94 
as Secretary NPIBE 

22, A-17, Letter dt. 9.12093 from Sree Haque, Acco--95 
-nt comitted t& to avoid threatening . 

A-18(i) Note at 31.12.93 from SreeHaque, Accountant 96 
threatening against effecting Recovery. 

A-18 (li)Note dt. •31.'12.93 from Sree Taeak Gara, 	97 
- ' 	ASD and Sree I,Haque, Accountant. 

A-18(iii)Continuation of above note by Sr. A.0.tI? 98 
Director. 

26, A-19 	Letter dated 4,.1 10'94 from Sree Nath, Unit 99-101 
Secy, Administrative Staff Association* 
enclosing threwewith minutes dt 3.1.94 
signed by him and President Sri P.C',Chetia, 

• 27.A-20(i) Noting page Nor. 17 dt 4.1.94 point No.8 to 102-103 
- l2and 

(ii) threatening by the transport -clerk 

contd..3 
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28, A-21 	Note dt. 12.1.94 cashier intimated balance 	104 

of Ps 37.00 etc. 

29 1. A-22 	Memo No.. DiB/DDK/8C(13)935/5357 	 105 
dt 20.1.94 issued to Shree P.N.Saikia , 
Cashier. 

A-23 	Application dt. 5 • 3 • 94 regarding 	 106 

discripanCY in T.A. for Ps 4 0 205/- 

A-24 	TelephOn hreatenirig on 17.3.94 report 	107-108 
to Director videpplicatiofl at. 19.3.94 

A'-25 	Note dt. 30.3.94 advice by the Applicant 	109 
riot. .to encash March salary cheque on 

- 	31.3.94. 

33 4  A-26 	Director's note dt 31.3.94 regarding order 110 
to encas1 salary cheque on 31.3.94 

A-27 	Memo No DiB/DDK/7(3)958/5319 dt 31.1.95 	111 
to Sree R.N'.MaZUIrer , Cashier for recovery 
of Rs 5,865/- 

A-28 

	

	Memo No. DiB/DIDK/7(3)95_5/5320 at 31.1,95 	112 
to Sree S.ChakravartY , Cashier for 
recovery of Ps 536/- 

36'. A-29 	Application dt 10r.2.95 from Sree R.M.Mazurflder, 113 
Cashier, for extension of period of cash 
recovery from him. 

37 A-30 	order No Dip/PPC(TV)/8(3)/90A//5629 to 	114 

5633 at. 17.2.95 for recovery of Rs 800/'- 
from Shri. I.Haque, Accountant. - 

38. A-31 	Cashier's note at. 18.2.95 for recovery of 	115 

Rs 1200/ from Sree I,Haque, Accountant. 

3910  A-32 	Order No DIB/PPC Rs (TV)/8C(3)/9o_A/I'.H/5656 116 
- 	at 18.2.95 issued to Sri 1.Haque. Accountant 

for recovery of Rs 1200/- 

A- 33 Letter No DIB/DDK/14(3)/955 dt. 22'.2¼95 	. 	117-118 
proposal of transfer of Shri I.Haque, kREfl 

Account, from Dibrugarh to Jorhat. 	- 

A-34 Complaint dt. 3.4.95 by Sri S.Paul, LDC 	119 
against Sri T.N. swargowari, Helper regarding 
with cashier.. . 	 - 

A-35 

	

	-'do- complaint by Shri S.chakraVartY, 	120 

Cashier. 
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43. A-36 	Memo No. DIB 1 DDK/10(2)/95-5/59 at 4.4.95{ 121 
to Shri T .NcSwargiri, Helper. 

A-37 

	

	1CM (Internal circular Memo) No DIB/DDK/ 122 
36(5) /94-95/94 dt. 5,4.95 regarding 
streamling of the procedure- for early 
payment of O.T.A, T.A , Medical Bills and 
cash receipts from,. cashier for refundin 
cash T ,A,. Advances. 

A-38 

	

	DiB/DDK/I(12)/95-5/693 at 9.5.95 regarding 123-124 
recovery of cash TA Advance etc. 

46. A-39 	Extract of Bare Articles No. 113,114,19,21 
and 46 	 125 

47 4  A-40 	ICMNo DiB/DDK/51(8) Security/94-95/689 dt. 	126 
9.5.95 

A-41 	Cash advance note dt 20.5.95 for Rs 7000/- 	127 
* 	 taken by the Director. 

A-42 

	

	Complaint by Shri S.Paul for non- availability 128 
of vehicle on 31.5,95 

A-43 	Complaint by Sri S.chakrabarty, Cashier 	129 

51,A-44 	Extracts of Bare Articles 39,226.15 & 16 0 21 	130 
and 46 etc. 	 - 

52. A-45 	Note dt'. 30.51.95  from Director for shifting 	131-133 
of Drivers Room to staff quarter etc. 

53 10  A-.46 	Order No Mithc/DIB/45-S/1124 dt 2L6.95 	134 
regarding shifting of Drivers Rooms to staff 
quarter. 

54. A-47 	Draft proposI letter for transfer of Sri 	135-136 
K.Rajbanshi, Driver. 

55.-A-48 	Doordarshan Itanagar letter No DDK/ITA/14(6) 	137 
/95 -.5/48.86 at 9412,94 

56, A-49 	Letter No DDK/DIB/I/(II)95-96/585dt 3,5.95 138-142 
regarding enquiry about 1st class ,Rail 
Journey etc. by Sri G.R. Deka, Mast Techni-
cian and Memo No DIB/DDK/1(II)/Tour/93-94/ 
3914 dt V.11.93 issued to him. 

57.A-50 	Central Civil Seice (Recognisation of service 143 
Association) Rule 1993. 

contd •. 5 
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58, A-Si 	Duties and responsibilities of Director 	144 
Doordarshan Kendra 

59,, A-52 D.G. Doordarshan CM NO 22/74/94-5_I1 dt 145 
19.9.94 proformance of duties of. sr 	AO/AO 
by other of ficiers not justified. 

60. A-53 Staff colony welfare committee meeting circular 146 
dt. 18.6.95 

61, A-54 Duties of DDA/Sr. AO/AO 147 

62. A-55 D.G. Doordorshan s security circular 148 

63, A-56 Literature piece appeared in 'Sakal' dt 149-151 
15.11 • 94 i.e reference case -LI.) october/94 
alongwith its transalation in English. 

64, A-SI Note dt 16.6.95 regarding back log of SC/ST 152-154 
vacancies, 
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IN THE CENTRAL AMINISTRATIVE TRIBUNAL 
AUKTI BENCH '::: UWAHAI 

-. 	 Shri Vasant BhELerao, Son of 

Shx'l. Pitamber Bhslerao, presently 

Resident of Quarter No.C-18 of the 

Doordarshan Staff Qtrs., DIBRUGARR, 

working as Senior Administrative 

Officer in loordarshan Kendra,DIBRUABE 

786 003. (Resident of PUNE i.e. Room 9o.2 

Bankar Coloney, Near Patil Work-shop, 

Hadapear, PUNE - 411 028. 

APPLICAI 

..VERSUS- 

1. The Secretary Ministry of Information 

& Bro*dcastiUg New Delhi-hO 001. 

2, The Director general, Doordar8btfl, 

Doordarshan Bbawan, Mandi House t  

Copernicus Marg, New Delhi-hO 0010 

3. Shri M.0. Rajkhowa, Director, 

Doord*rsb'n Kendra, DIBRUG4$U-786003 

4, ShrI. P.C. Datta, Unit Secretary 

of the iseociatioflOf Radio & 
• 	 Television Engineering Employees, 

U*it-.Doord*rsb$* Kendra Dibrug*rb, 

Wo&ing as Sr. Engineering Assietant 

In Doordarshax Kendra,DIBRU4-3. 

• 	 Con.td. ... 2 
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:2: 

Shri M. Eanwar, Clerk-I/UDC, 

former Casbier, Doordarshan Keidra, 

DIBItUARR. 

SIUYi I. liaque (Former Accou*t**t 

of Doord.arsha. Kendra, Dibrugarh) 

DoordarebU Maintefl*lCe Centre, 

JORiWI!. 

7.Shri P. 1. Saikia, Clerk, 

Giade-I/U.D.Ce former Cashier, 

Doordarshan Keidra, DIBRUGARL 

Shri S. Nath, Clerk frade-I/1J.D.C. 

the* Stationery Clerk, at preeet 

Store Keeper, Doordarsh'n Kendra, 

DIBRUGABH. 

Shri P.C. Chetia, Head clerk, 

Doordarebal Kendra, DIBRUGARL 

1O.Shri Shantarni Ch*kr*bOrtl, Clerk, 

Grade.'-II/LDC, Cashier, Doordarsha* 

Kendra, DThRU(ARH. 

12.ShX'i R. L MaUfl1d*r, Clerk Qrade-II/ 

IDO, former Osehier, Doordarshin 

KeMra, DIDRURH. 

... RESPONDEN. 
( 

Oontd. ... 3 
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- 

DETAILS OF, APILIOAflQN 

I • 	PART I CUIARS OF THE ORDERS/LETTERS AGAINST 
WHICH/NR VIOLATION OP WHIQI THE APThICATION 

A 	 - 

(A) The Circular dated 30.5.959 as at A*uexure-A-I, 

circulated amongst other 4 Service Associations 

in Door&srSh*L Kendra, Dibrugar, by Shri P. C. 

Dutta, Unit Secretary Aeaoei*tiOfl of Radio & 

Television Engineering Employees inciting 

others to form common platform, defaming the 

authority unconcerned about the staff welfare 

for not providing them towels and soaps in 

iOl$tiO*Qf Rule 3 and 7 of 0.0.5. (Conduct) 

Rules, 1964. 

• 	(B) Complailt Letter 11o. 	DIB/ARTEE/95-21 

dated 15.6.959 as at Annexure A-2 addressed to the 

Director, Doordaraban Keadra Dibrug$rb, hereinafter 

called as Respondent riW0.3, by Shri P.C. Dutta, 

Unit Secretary Cf threcogflieed Service 'Asso- 

ciation ce Radio & Television Engineering Employees' 

in Doordarshan Kendra, Dibrugarh, where Shri P.O. 

Datta is working as Senicr Engineering Assistant, 

hereinafter called as Respondent No.4 9  who has 

given notice of agitational path from the 

19th June, 1995 against the Applicant demanding 

punishment of repreman419 and de'&tiOn of the 

Applicant, and withdrawal of office note No. DD/DIB/ 

1iac./958/12441248 dated 13.6.95 as at Annexure-A-49 

issued by the Applicant. 

Contd. •.. 4 



:4. 

(C) Willful violatiO* by the Respo*dent No.4 9  

of Interami Olrcular Memorandum (abreviated as ici) 

Miec/DIB/95-S/1  160 dated 506.95 as at Annexure-k-3 

issued by the Director, Door&axshal Kendra, Dibrugarh, 

i.e. Respondent No.39 who ordered therein the 

instruotious viz. All the staff members including 

leaders of the Staff Associ&tio*S are jformedtb*t, 

they should contact only Director for their cause of 

grievance, if any, on issue of any office commuiica-

tioze etc. avoiding contacting subordia*tO officers 

like Sr. Administrative Officer/Mmiaistrative Officer 

etc, so that harmoniOUs and healthy atmosphere may be 

ensured ii the Office. 

(D) The Applicant requested the Reepon*t No.3 and 

submitted &n ap.iO*ti0*  dated 17.6.95 as at Amnexure 

A-5, followed by discUeBiOfl with him, that the notice 

of agitation by the ReepOldeflt No.4 is of lawlessness, 

prejudicialto public  order, of wrongful restraint 

aM of incitemeflt amounting to subversive of 

d1iPli*5 and h*rmful to the publiC interest, as 

an act 
ofunbecoming  of a government Servant of,  

Which as  a preventive measure, written report should 

be made to the 
ffjØer_i_0b ge of the Police 

Station having jurisd 	U iCtiO. requesting to regiStfr 

the offence, endorsing copies thereof to the Police 

Commi5Si0r, 
SuperinteMent of Police and the 

Home Secretal7 to the State G rover*flle*t as required 

under the Rule 7(3)(111) of COS(OO*duet) Rules,1964 

(BwamyB Compil&tiOfl 1990 1ditiO1). 

Cotd. ... 5 
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2. 	JURISDI(7210N OF THE TRThUNAJi 

The Applicant declares that the $ub3ect matter 

of the orders/i etters against which he 1**ts redressa]- is 

within the jurisdiction of the Hoi'ble Tribunal. 

30 	LIMITATIOI1 

The Applicant further dec1eS that the Application 

is within the limitation, period prescribed in SectiOn 21 

of the Administrative Tribula)- Act,19859 

40 

	
PACTS OP THE CASJ 

(a) THE BRIPS ABOUT THE APHaICA1?J j 

The Applicant SbriY.P. 3halerao, is from 
Maharas-

btr& whose borne town is Boyb&y and children (One Son & 

One daughter) with liii wife are staying in Puns both 

the ohilth'en are euoatiflg in  Maratbi  Medium Colleges. 

Of course bbs birth place of the Applicant including 

hi s a*ôestere and his otber keen relative3 is in 

Maharasbtr*. 

(b) 	ifERVICE 
oARRra 	THE APPLICAIT 

The Applicant entered the Central Government 

Service 0* 5.2. 1972 in the Television Centre, 

Bomb ay-25, and by virtue of qualifying in the 

Departmental xuiflhiti0n0 for pronot101 to the 

poet of Clerk (rade-I and another Examination 

for promotion to the poet of Ac cou*t a*t/H5*d. 

Olerk and. being & Member of Scheduled Caste 

CommunitY got promotio*5 t0 
the poets of Clerk 

Grade-I on 24.9077, Acoolmta*t/Uend clerk 

Contd. •.. 6 
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on 27.9.79, Sr. Accountant on 30.1.86 Adminie-

trative Ofifoer on 28.7.87 and Sr. Administrative 

Officer on 9.11.92. The Applicant came on transfer 

to Doordar8haa Kendra, ]Yibrug&rb on 10.5.93. 

(c) THE AUDIT REPORT OP DOORDA1SHAJ KIN A 5 DIBRUGAaM: 

The Applicant joined. the Doordarahan Keadra, Dibru-

gark on 10.54-93 and proceeded on leave from 7.6.93 till 

6.10.93. Prior to this , the Applicant has worked in 

Bombay, iza Aurangabad (Maharashtra), Varanaai (Uttar 

Pradesh), Daltonganj (Bibar) but to his Surprise and 

worry that be has never come aooross such Office and 

per sons like in Doordarsba* Keidra, Dibrugarb where huge 

procedural lapses including fia*aci*l m&]..-practices 

exist, voi].atiig Thiles etc# with a 'be men's daring' by 

the staff concerned as it would be evident from the 

Audit Report by the Internal Check organisatiol, 

Ministry of Information & Broadcasting, Expla**de, 

East, Calcutt*-700 069. The said Audit team conducted 

the Audit in the month of May, 1990, which consisted 

of Shri 5.1. Basak, Asst. Accounts Officer, Shri E.D. 

Bhattacharya, Shri P.K. Dass Jr. Accounts Officers 

etc. Out of these audit objections some more serious 

Audit Queries No.7 9 8917930 and 35 are enclosed as 

Anne re-A 6,A-7,A-8,A-9 and A-10 respectively. This 

was hidden fromhe Applicant for many days. The said 

Audit observed the financiel and procedure lapasea etc. 

on mainte*nce of Cash Book, which were so Serious 

that they were compelled to pass the remarks as under. 

Shri Mohan Kanwar, Clerk Qrade-I/UDC functioned 

Oo*td. ... 7 
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as cashier for whi ch period the audit was conducted. 

(1) 'This is considered irregular ard also willful 

neg.eg9no8 to follow rules' 	... •Annexure A-6. 

'This is considered as a gr'oSS ViOl&tidu of 

fiaa*cial rules' 	. . . Annexure- A-?. 

'Correct Picture of oaabbalaflCes in band not 

been depicted in the Cash book during that period 

and upto 5.5.90 (i.e* when the Audit was conducted) 

which was highly irregular' , ... Annexure A-B. 

'it was not possib.e to ascertain whether all 

the Deind Drafts received (fromhe Pay & AccountS 

Office in respect of all kinds of payments) by the 

1endra had been duly accounted for or not or duly 

disposed of or not from April,86 onwardS(i.0o right 

from the inception from 19.4.1988 onwards) .. .Ari*ex-9. 

tIn the event of above noted irregularities 

itis considered that the Cash 3ook TR-4 is defective 

and incomplete account of Cash transactiOUs made in 

this Office from 19.4.88 to 30.4.90. As a result 

the day to day cash balance in band, shown in the 

Cash Book can not be corredt and authentic. The 

Cash Book should be disoorded immediately and fair 

Oasb Book in from GA&-3 ebould be opefled from 19.4. 88  

to 30.4.90 and written properly' •.. Annexure A-10 
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(a) APBIICANS STARTING AS DRAWIJG & DISBUESgING 
OPPI CB IN PH1 DARKIIESS 

The Sr. Administrative Officer and Anitnis-

trative Officers are in change of Administration 

including Establishneit, Accounts and Transport 

Seet ion vide Doordarshal Manriufti Vol-I Para 4-2-49 

and para 4-2-50 and the duties of lead Clerk and Acooui'-

tant are specified in the said Mannual at Para 4-2-51 

and 4-2-52 respectively. Adcordingly the drawing and 

Disbursing function of the government Cash is the 

port folio of either A.O. or Sr. A.O. as the case 

may be. The AppliOait happens to be the first Officer 

in Doordarehan Kendra, Dibrugarb belonging to the 

Accounts_Administration Discipline. Prior to him 

Gazetted Officers of the elsewhere category of 

Engineering and programme Cadre functioned as Drawing 

and Disbursing Officers. When the Applicant joined 

Dooraareban Keadra Dibrtlgarb on 10.5.93 Sri Tadak, 

Gara, Asat. Station Director wgs'fuActiOning as 

Drawing and Disbursing Officer, who just handed over 

the keys of the Cash Box without handing over the 

CasbBal&nCe, Saying that the Aocounte People 

including Cashier are very good personS who will 

give Clear picture of the Cash and whatever the 

surplus or shortage of Cash is there, they will 

help to rectify it. The A.S.D. added that he did not 

know ai,ythirig about cash book etc. and be signed 

it because the Accit8flt Signed. He told that 

as he did not take over the cash he wou]. 11 not 

bandover any thing. He (the A.S.D. ) was 

Oontd. ... 9 
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asked to sign the Cash book etc. etc.. So he did. 

Thus the Applicant was unfortunate to start with 

in & chaotic conditiOfl, bopping the improvement in 

the situation. The Applicant could not propose 

di sciplinary measures because the exact aaount of 

shortage was not so easily ascertaille, as its 

rooes went deep with wide spreading so many SubrOOtB 

right from 19.4.1988 to 10.5.1993 the arrival day 

of the Applicant. This difficulty is also expressed by 

the said Audit in the Aimexure-89 stating 'Correct 

picture of cash balance in hand had not been 

depicted.' *M 1* the Aimexure4"1O, stating '....Aa 

a result of the day to day cash balance in hand 

shown in the cash book, can not be correct and 

awrthentie'. 

(°) PRADULE ACT OP T,A1BI11G AID TURING OFF CASK 
BOOX FAB IiOTICD - WHIM IICRAS1S FIIR!NER 
ENMITY NUTH M APLICAE 

The Applicant was facing the problems of 

accute 
bort&ge of actu$.l cash balance in band, 

though the amount of permanent advance for Petty 

cash transactions  was made available for0409 000/' 

(Rupees Forty thousand ) only. For E
xample Rso 28Z/- 

(Rupees two hundred eighty two) oDly was available 

as actual cash on 30.11.93, as stated in AnneXure A-15 

The AøcOU*t&flt, 
Shri flaque, stated on. 31.120939 that 

11dO1WY IS NOT AYAILABW, in inner re-A—'lS, 
	37/— 

was available 01 12.1.94 as stated by the Cashier in 

AnX15XU' 
A—'21; and so on. The Accountant, and 

Cashier used to show all old auä\currextt notes of cask 

Coutd. •,. 10 
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'.A. M,ances given to Staff, those T.A. bills 

were already settled, and resultantly the amount 

could have been recovered and made available* roth 

of them were befooling the ApplicaUtt despite the 

fact detected by the Applicant that withdrawals 

of 1 3,00Q/- on 802.929 b. 1,200/- on 8.2.93 and 

' 1,000/- on. 18.8.93 (Total oaiasiOR of p9 5 9 200/-) 

was not recorded o4he. Receipt side of the Cash 

ook. In another words these BUffiS were taken 

away. It was also noticed that page No. 42 of the 

Cask Book was missing and similar page bearing 

No.42 was replaced from the another Cash Book meant 

for VLPT (Very how Powwl Transmitter I&OUsae 

iiøIa 	 Book was maintained by the 

Doord$8banMai1tfbe Centre — a sm*l1 indepandent 

Office which was in one of the rooms of the game 

Doordarshal Ken&rft, Dibrugarh (*cb is shifted to 

its bired building about six months ago). This 

fraud was brou)t to the notice of the Director, 

the Respondent 1003 vide Applicant's note dated 

18.119939 as at Annexure- A-li. The Respondent No.3 9  

issued memo to Sri I. Haque q  AøOUUt**t and Sri 

P.N. Saikia, Cashier vide Memo NO.DD/DIB/105(t)/ 

93p/42-43 dated 20.110939 as at Annexure A-12 9  

both of them submitted expl&nttOfl8 at Annexur&A15(I) 

and Innexure A15(II). The toutured Applicant, was 

so muck under tensiOR and fears that be had to 

keep mum at these dramatic actions, wi.11fllY 

avoiding disciplinarY actiOnS against them. 

Oontd. ... 12 
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(t) NQL.SNIFPING QPOL8ILS ROOM AND CASK BOX 
NE.AR THE 1HICAR]  DZ$pjTE KIS BEQUSP INTINTIO- 
Rally  *4 Fractiop e 

Is  view of the problems as experienced which 

are stated in the foregoing paragraphs, the Applicant 

requested vide mote dated 23.11.939 to the Respondent 

No.3 for shifting the Doordaraban Taintex*flce Centre 

(DI$(C) to their hired building which is few furlong 

away from the Building of the Doord.arSh*I Kendra, as ILt 

Aunexure-1'139 The Applicant vide his note dated 2.11.939 

i.e. A*xUre- A-14 9  requested the Respondent No.3 to ñ 

shift the Cash Counter from Ground Floor to the First 

plocxr in the  Vacant room near the Rooni of the Applicant 

with a view to enable his to exercise control over 

Cash transactions etc. It was also requested to affix 

the Cash (test in the Applicant's Room as per Rules. 

But the RespOndent No.3 did not accede to these requests 

as his own chember is on the ground flo6r and the 

sitting arrangement of AO*t*It and C*ahr was also 

0* the ground floor, at the dist*nCe of few feet from 

the Room of the Respondent No.3 • The Caab Chest is in 

the Obamber of the Station Engineer opposite to the 

Ctauiber of the RespOndent No.3. AU these, were faci- 

litating his to have close contact with Accountant 

and Cashier and vice-Versa, which ld to grew the 

financial anomolies and strengthen the activities of 

Aøcot*1t, Cashier etce is a very irrational way. 

Contd. ... 12 
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(g) UNOL11JEISD UPi1ISAEEON OP AMOUNJ OP MISQJLLAII-
EOUS. RECEIPTS FOR PETTY CASI TRANSACTIONS INSTEAD 
OF DEPOSITING IT IN THE QOVR1ENT ACCOUNJ 

Bve* after exhausting a sum of . 40,0001-

(Rupees Forty Thousand) only (as on linprest, 

money for petty cash transactions), it was 

noticed that . 10 9 87/'.. (Rupees ten thousand 

Eight huwii'ed seventy five) only was used for 

petty cash transactions, instead of depositing 

it in the Government Account, which is not 

permissible under the rules.. This was pointed 

out by the Applicant vide his note dated 19.11.93 

on the second Fage of Annexure A-i]. 

(b) CLEVER TRICKS OP ACU1ARJ TO SAPBUARD ffIMSLP 
FOR RIB PRADULIiENT ACTS WIT! TUE 1(ELF OP READ OP 
OFFICE CLERICAL STAPPA) SERVICE ASSOCIATIO1S ET 

(k) r. DEOTOR AS 8APEUARDING ASSOCIATE OP FRAUD 
MAIERS ; AS EXAXMS PEW IITANCES ARE QUOP: 
BELOW :- 

On 31.12.93 Skxj Tadak farci v  Aeatt. Station 

Director requested for cash advance of 1,OOO/s. 

. 400is. aid be 300/- for the parpose of 

Official tour to the distant place beyond 

Brahiaaputra. Pie Acccv.xLtant Skirt Haque wrote 

in his note dated 31.12.93- 'Imprest money is 

not availtie, hence Sr. A.O.(i.e. the Applicant) 

may suggest from where the proposed amount of 

Bs ,  1 9 700/- is to be paid. 'This is in his note 

at 'A' in the Anmexure- A-18(ii). The Applicant 

Oontd. ./.M,±sad 
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advised at 13t  below the Aocou*ta*t's note 

that the said amount can be paid by effecting 

recovery of 	. 1300/- (from Accountant) + h61000/.. 

+ 15. 500/.0 from other clerical Staff, sum total 

of which is ft 2,800/-9 for which, the Respondent 

No.3 passed the remarks in his note as in Annexuró-A 

18(111) viz. 'The Advance of. 1300/" was taken 

by Accountant on 28.4.92 (i.eo a year ago). 

:?lease effect deduotion as proposed by Sr. A.O. 

(i. e. the Appli cait ).. The Accountant gave another 

note ohe same day to the Respondent No.3 as at 

Arnexure-A-18(l) threatening that the said recovez 

is unjustifted and against hoyt. Ru]. , reparcation 

of which would put the office in trouble, ii various 

ways which was already narrated to the S.D. 

(the Station Director) i.e. the Respondent N009 who 

t&otfully stopped the recovery stating the reasons 

of Maker Sankranti Peatival 0* 13.1.94  & 14.1.94. 

Thus the Accountant and Respo*de*t No.3 appeared to 

have joined hands together, systematically degrading 

the Applicant and creating insabordination by the 

Accountant & Conce zed Clerical Staff working under 

the Applicant. Thus Respondent No.3 was h*bitu*te& 

to do so, affen and playing poll cy of 'Devide & Ru]. e', 

wh1h gives room to doubt, his such actions 

for the aai of inalafide gains by misappropriating 

oveinme*t money. Thus the Applicant was helpless. 

Thus the Accountant ha& a strong hold over the 

Head of Office, the DirectOr the finanoA 

Sanctioning Authority. Hence it is obvious doubt 

- 	Oontd. •.. 14 

/ 



,8- 

14 : - 

is that, this Is wky the Director I.e. Respondent 

No.3 9  did not agree to shift the Cashier's counter 

on the ground -  Ploor (Near the Aoôounta*ts and 

his ioom) to the Piret Ploor near the Applicautts 

Room, though the proposal was as per procedure, despite 

Applicants request as in Anu e A-14. Similarly, 

instead of initiating investigation and disciplinary 

action against the Accountait and Cashier, after 

noticing the financial fraud as in Annexure A-li, the 

Re8pondent No.39 simly issued a Memo as at Annexure A-12 9  

asking Accountant & Cashier to rectify. the defects 

in consultation with Sr. A.O. and he was reluctant 

to initiate proper action as per Rules. Thus he 

safeguarded them and huniliated Sr. A.O. the 

Applioat, by showiig the courage that nothing will 
be hsmiful for the frauduleit staff members, which gave 

an encouragement to fraud makers and disheartened the 

Applicant leading to h azxsk1xxMnn2t8it 

at disappointment and adding to insults and insub-

ordination by some of the Clerical Staff members 

under the leadership of Accouitant with the 

super safeguard shelter of the Respondent No.3 

and therefore, in absence of the Sr. A.O. the 

Applicant, under the charge of Director, the 

Respondent No.3, again financial frauds of impresi 

money, were noticed, recovery for which was ordered 

from the concerned as b 5,865/- from\be Cashier 

ShriR.M. Mazuadar vide Memo dated 31.1.95, b800/-

and 11,1300/- from Accountant Shri Raque vide orders 

Contd. ... 15 
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dated 17.2.95 and 16.2.95 respectively, k 536/-

from another Osahiel' Shri S. CkakrabOrty, vide 

Meao dated 31.195, who is also responsible for 

shortage of Is. 11P 070/-  which be his defined as Si 

old short amount' in a vaguG namerS, in fact it 

*e*Ot so. This is expl*iied in detail in the 

following paragraphs  in  ohro*010g1033. order. This 

jidicates the safe guards for fraud makers by the 

RespondentS No.3. 

(i) 	: 
STRONG KOLD OF AOCOU112ANi OVER STATIONERY CLMK 

- AT THE COST OP THE WOLLEN LIVERIES FOR SEOURIT! 
!VARDS AM OTHER GROUP 'D' STAFF 

r 	r•  

Shri S. Nath, Clerk Grade-I was working as 

Stationery Olerk aid before the Arrival of the Applicant 

(i.e. 10.503) the matter of pureIte of Woolen 010th 

was pending frorbe year about 1989-90. The Security 

$uards are ex-service man who are aware of their 

rights of woblen liveries, *io were always reminding 

the Appli c*it to look into the matterofwoolfl 

liveries pending for a long period. Vihel-ever the 

Applicant enquii'ed 
and ordered course of action in 

the matter, Shri Nath used to say that be has to 

consult Mr. Ta4ue Da, being financial 
matter involving 

payment of . 35,877/— to MIs. NatiOU*l. Textile 
Is 

 

Corporation Ltd. the Authorteed overnent approved 

organis$ti0U whose rates for woolen cloth are deci- 

ded by the Central Gove inment. On finding the. 

difficulty that the pay & AøcoufltS Officer Will not 

• make advance payment on. the basis of proforma 
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Invice end the said LT.0. Will nt supply the 

/ 

woolen &.Otb uiless the yinent i s  made before hand, 

• 

	

	 the Applicant approached the DireOr General Door- 

darshan, New]elhi for seeking Sanction for the 

said advance paycient to LT. 0. and thereafter the 

applicant went on, leave for a period of about 3 

months from 7.6093 to 6.10.93 (including sUZixiflg 

prefixing joing time and hOlidays), The Directorate 

Doordarsba*, New Delhi Commi.nicated pivatly sanction 

as sought, vide order No90392A & G dated 6.7.93. 

The Applicant joined in October, 1993 asked the Accow 

tenl and the said Stationery Cleit about the same 

who used to give fake answers to the Applicant, about 

the receipt of the aforesaid Sanction* in the last 

'Vweek of November,19939 when, the Applicant inte8ed 

tb hive dictation regarding reminder to the DOordar8han 

Directorate for issue of Sanction, Shri. N
ath confessed 

that the Sanctio* has been received but Haque Da told 

his  not to send the blil to pay & Accounts Office for 

payment as there Is shortage of amount available 

uniter the Account aeaçl, 'Office ExpenseS'. These 

• 	 tactices on the part of the Aocountfflt and 

sidShri Nath, were not tolerable. The Applicant 

asked Sbri Natk to send the bi]2 to p.A.O., who 

• 	• 	dared to sa as 'nothing wifl happen and you would 

see that the eèi4 bill will also be missed 

in the P.A.O.' Thiewas really jrritating. This 

was .discausaed by the Applicant with the 

Director the i3pMflt No.39 requeSting him to 

• 	 transfer Shri Nath to Engineering Store Section, 

Contd. •.. 17 
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The Respondent,hadflO;Otb.er wayexoept to issue. 

the proposed Ohage, whichwas'materialised vde 

Orde r No. D]/E1T V/S (2 )/93-A/4442 dated 27011 939 

enclosed as. Awexure-A-16(i), and thereafter the 

bifl in question for 	35 9877/- was  Sent to P.A.O. 

Tide D.O.L. .:D1B/i/39(9), 93-94/4572,! dated 

6.12.93, enclOsing therewith the DoordarShaI 

mrectorate'a Sanction order dated 6.7.93, the 

D.O. Letter dated 6.12.93, is placed as Annexure 

A-16(ii. Thai willful delay ,  in piment of said. N.T.C. 

i1i for 	.35,077/, gives room to doubt that 	- 

because there I sno gain to Accountant &.StatiOnSrY 

Clerk in the said bifl, they avoided it's diSpOsal. 

Such a strong sydieate the AocountgAt forwai g  creating. 

insults and .jbordjflatiofl to the ApplIoa*t. 

1114 TO EIPASD M AVENLThS OP PROTECTION ACCOUN2A 
FORMED . TIES VITB SERVICE ,AS$OOTh.TIONS THBOUGI WIOM 
litN]1IAION TO APPLICAII2 WAS CREATED. 

1. The Accountant Shri Raque is the Secretary ,  of 

the National Peer&tionOf InformatiOl and ro&d 

casting Unit in Doordarehan Kandra s  Dibrugarh, 

who appears to be well conversant with the Rule$ 

& RegulationS as per the 1 etter addresae& in 9/9 

to the Respondent No.3, by him In the capacity of 

tile Secretary of the aforesaid Federat1O*'B ]etter 

as at AAXexUre A-16(iii), who intended the 

agitatiorial act of 'GheraO' to Station ead'. 

His such ieader8bip appears to seek aelf safeguards 

only. 
Contd. ... 18 
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2. Reference is invited to Annexure A7199 viz. 

Mminietrative Staff. Association letter dated 3.14949' 

addressed..' to the Respothent No.39 which is signed 

by Su'i S. Nath, Unit Secretary and president Sri P.O. 

chetia, who is working as Head alerk. The points 

therein at Sr. No(1) to (4), (8)-k,' (8)-s 9  9,11, 

aI 12 are aimed at the Applicant anl 4 mmou*ts to 

threatening to the Applicant that :- 

1) 	Feint No.]. is already n*rratedat Ps& (i)(iI) 

on Page  

ii) Point .No2 is briefed at Para(j)O* Page 210 

Point No.3 ;is explaiwed at Para (i)(i) on Page 

12 & 13.o, S.  

Point No. 4 is same which is discussed at Pars 

(h) I on Page. .12 & 13. 

Point (8) Co-ordinatiOn of the #ee, AssocietiOn 

will be be sought against the Applicant. 

'vi) Point (9) Shri 'S. Nah, Secretary isautborised 

towritetO Directorate Genera1 Dcordarab&n. 

(of oo'frseO°mPlaiRt8 against the Applicant). . 

vii) Point (U) Pertains to the absence of the 

• . 	. 	Applicant for which .AasooiattOn has nothing to do 

• 	
. 	

The said Assooiati.O*' Stated to have enclosed 	
'. 

the relevant papers in cmnectiOn: With the action 

of the Office 1 ' seCking permissiOn Of the Doord- 

Shan Directte for lodging ,copia1*t with 	• 

Police 'about the Appljoaflt (presuming him as 

missing person). No Association is 'supposed to 

have such access to such Official &ooumenta 

- 	 Contd.. .. 19 
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in the capacity of office bearea of the ABSOci 

tion, in violation Rule 7(LD.I. thereunder) of 

ocs (Conduct) Rules,1964. Thus it is clear that the 

defaulters started efforts to unite aizi to raise 

fligures at the Applicaflt.O*.tbe.fa13e0U 

Thus the BtIl threatened atmosphere aatnst the 

Applicant :-W9S created. The so 'called enclosures 

were1  not shown to the Applicant by the Reaondent 

No:3, vtholianded over the said letter to the 

Applicant, who was kept aU aloof, bycotted 

Socially, and cold war spread against the Appli-

cant.4itb a view to bring more clarity the 

Applicant. has, now, mentioned the releant amber. 

of Annexuree in the m,gin.of the said letter ct 

the said Association. 	/ 

yii)Poi*t (12) Shri P.C. Barua, C.G.I.(TransPOrt Clerk) 

• 	. autborised to consUt Lawers: against iay out 

(Recoveries from the defiltera) as proposed by 

the Applicant. 

iT) Point 8(A) TwO delegatej of the e*id Association 

alongwitb two more de1egteB of the said ARTEE 

(on request) will, be sent to 1ew Delhi for 

jscussing Anomolies created in 1t 3-4 months 

(of course by the Applicant). 
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(j) VIOLATION OF RULES BY THE ADMflESTRATIVE STkPP 
ASSOCIATION UIIT, .DOORDASEAN DIBRUGAHH IN 
THEIR LETTER DATED 

The details of the letter dated 3.1.94 of the 

Administrative Staff Association, Unit, Doordarshan 

Kendrà, Dibrugarh, are briefed above in the Paragraph. 

No. (h) (iii) (2) It will be observed that the said 

Association violated the Ruies prescribed in the 

Deptmènt of Personnel and Training, Government of 

India's O.N. No.2110180-JOA dated 5.11693 i.e. 

parallo 6. (a)(b) (k) and (fl- 
1(a) The Service Association shall not send any 

any representation or deputation except 

• in connection with a matter WhiCh is of . 

• common interest to members of the Service 

Association. The said Ae0ciStiQfl represented 

• for individual cases. 

(b) The Service Association 8haU not espouse 

or support the cause of indiviaual Government 

Servants relating to Service matters. 

• The said Associati0fl targetted. the ApUCant 

to protect few individuals. 

(k) The Service Association shall not do -any act 

or assit in the doing of any act which, if 

done by a Government Servants would contraVens, : 

any of the provisionS of the COS(Conduct)Rulest 

1964. The said AssOciati0n defamed the 

Applicant on fa3.se ground creating problefl1a 

for his 0fficial work. 
Contd.. •.. 21. 
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(1) 60mmv.icatiOfl aadressed by the Service Aaeocia_ 

t.on or by any Office-bearer on its behalf to 

the ,overnment or a government authority, shall. 

not contain any die-respectful or. improper V  

language. 'Jhe said Association used disrespectful 

and improper language against the Apfil4ea*t 

(j). ACOOUIANS HIDDEN TEAT TO M. APPLICAR2 
DISCLOSED BT HIMSELF TO ESCAPE 	 V  

.Mr Haque, Accountant was always  talld.ng to . 

te VAppliCSflt1 in victorious tone, about ,Id.dflppiflgS, 

killings etC* of the id gr  officers of the eminant 

	

V 	Ofcee/Orgauisat1'On8 by. some 'oups in Aaa ,' the 

hidden jnte*ti bóhine.d it of course,,ppe8ra :to 

V 	 hreaten .V.tbeAPPUe 8nt. Having.referefl'cetO his such 

talk in;  his miMj be himself wrote a letter dated 

9.12.93, to the Ee.apoMent No.39 which is at 	V 

	

V 	AnnexAre-':A-i7,. wherein he has denied of having 

threatened the Applicant and promised that 'no SU 

OccassiOns Will occure in future. But surprisingly 

• Sh.ri Haque took the .matter in the meeting of the 

Administrative Staff Associatio*'OR '3.1.94 as ,r 

their letter dated 341.94 forwarded to the RespoMet 

N03 9  as enclosed At Annexure A-190 At point (2), 

V thereof the Applicat is iisult'ed like anything 
V 

for the statment that action against the defaulter, (i. C. 

the .Appljoant) should be tkén within 7 days for 

miabehavious,. Mis-conduct, Mis-deal and àiainal 

activities of a Senior Most Officer (i.e. the Applicant) 

as previously reported by Shri I. Haque, Account in 

his written information dated 	whidi is 	. V  

enclosed as Annezure- A-17. Thus the Accountant'. is 

V 	 V 	 Contd. ... 22 
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contraveralal and capable to defame -thew Applicant 

in any manner, for no fault of the Applicant* he- 

c - *e-f 	ot-1th Applioab. The  

Respondent N0.3, simply smiled asking the Applicant 

to forget aM forgive then, as they are the Olerical 

Staff working under him. Thus the Respondent No.3 

used•to safeguard them. 

(k) 

 

THRETENING BY PRISPORT MERK TO ¶EIE APIOA 
AIDING GIVING 	OP 

TO APPLIOAN B! THE DIRECJOR 

Shri P.00. 3aru* Clerk Grade-I/tiDO baibeen 

functioning as Transport Clerk to maintain Office 

Yebioles etc. He was also affected by the proposal 

of recovery of Cash T.A.  Advance as in Annexure4-20(l) 

Annexure A-18(i) etc* He took this as if it h9rined 

his aentimeflts and threatened the Applicant 01 

1.1.94 when the Applicant went to the Office room 

of Sri laque Accountant, where said Sri P.O. 3arua 

was also present, to 	them a 'Happy New Tear'. 

The said Sri Ba a8a1daneely to Sri A.O., the Appli-

cant :- 
yett 

"how we will be happy if 	 are making recoveries 

from our Salary. I will see that you won't go alive 

out of Dibrugarh, Understandr. The Applicant returned 

to his Office Room without doing *'gues. The Direota, 

the Respondent No.3 was not available in the 0fflce 

on 101094. This was discussed by the Applicant to the 

Responde*t No.3 9  when he was available in Office on 

3.1094 9  who held meeting With Sri Barua, Sri. Haque to 

consol the Applicant to prohibit him from giving a 

written complaint and to safeguard the said Mr.Barua. 
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however a short note was written by the Aplioant, 

	

amongst other tbig8, 	this was recorded at 

point No.12 inthe Note dated 3.1.94, which was 

discussed' by the Respondent, N043 with said Sri. P.C. 

Barua as per his de-aote, against the said poi*t 

No. 12, as Is evident from .Arniexure A-20(Ii) enclosed. 

As per the provision in Doordarahan mannua3. para 

42'49: d 42'5O the espondent No.3 should' have 

given the charge of the Transport Section to the 

Applicant but he did not do so. 

(1) INITI0t& NEGLIOESCH OF TAKING .COGIGENC Cl? 
PINAIWLAII DISCREPENCY POIITEDOtJT BY THE APICAI 

0* 15.3.94 the applicant brought to the Notice 

of the' Respondent that. under 'tbe'fle ad Travelling 

Allowance there is a discrepency of Li. 4,205/- oo.cur6d-

in the month of November,1993. That the 'pay & 

Accounts Office issued Demand Draft in . Novemberj'93' 

to'tbe extent of Rs: 01,896/-. but in the Bill ,  Register 

(Page No.62 of GPA-9 Register) T.A. Bills are 

entered, the sum total at viich is .77,691/-. The 

diferénce of 	.4,205/- does not appear to, .bave been,' 

entered in the qaeb Book \aleO. Hence clarifioatio3t 

- from Sri .P.N. Saikia:, Caahier& Sri I Haque,,A900ufltaflt, 

may be asked for as. pe Ap.icants applicantion 

• dated 1. 5..:394, as enclosed at Annexure-A-23. None 

of them paid á head to it and, carelessness 'towards 

the Applicant was created which lead to frustration, 

and the Applicant was -vmMwqft.fed up of all these', 

sorts of attitudea. , 	, 
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(m) ThREA0EUNGTO THAPELICANJONOPFIOE 
TELEPHONE 

On 17.3.94  at 12.15 P.M. on Office Telephone 

No.22742 the Applicant recieved a Telephonec&12. 

with the tiMer-mentioned conversation :- 

1 FORCE.. INDIRA A1I1MA STENOGRAThER TO WITHDRAW. 

COURT CASE AGAINST RECRUITMENT OP PRODUCTION 

ASS ISTANi ELSE YOU WOUlD BE DEFED AS RAVING 

• ThIO L OONTACT WITH HER A1X) YCU BOTH WOULD 

BE KILLED", etc. The Applicazt enquired 

from telepboe authority about the numbex from 

which theplio$flt got .tataU., but thel 

expressed inability. Pter signflg some ckeqieB 

supplementary tills, the Applicant went to the Camber 

of the Respondent No.3, who we ot available 

there as ..j •.ae100 P.M. the Luck break. The 

Applioaut,lm wentto lolice Chowkii vhere Mr. Das, 

was the T1iaiain-Qh*rge;, from where Mn Daetelephonqd 

to Respondent No. 3. The Applicant also telepbOEiCai.17 

bried the Re8ppJdent i'Io.3, the. sub3:eot matter. Tbó: 

said Taain-charge, told to lodge the P.I.R. only 

after visiting the Respondent rNo 3  in the eveni.ng of 

that day. He didn't turn up up-to morning of 1843.94 

in the ]unch break, on 17.3.94, itself. the Applicant 

infor " med about this to Niss Indira Amma,: Steno.• to 

Respondent No.3, who is neighbour of the Applicant 

in the Staff Quarter.. The Applicant also 

sent-s telegram to the DireoOr qeneral t  New 

Contd. ...25 
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Delbi, on the same day, informing about this (i.e 

the matter In the capital letters as above). Th 

Applicant informed this to the Respondent No'.3j In 

presence of Shri -aak Gara, Aset. Sta.. Director 

and a written report was given to the Responnt 

No3 on 193.94, as at Annexure A-2446 

(n) THE APILICAR2 WAS KEPi I 	(LAbVUX 

RqR'.s 

As a matter of fact the Bésp9fld.eflt 013j 

conthioted tests interviews of the CandidateS who applied 

for all the Group C Posts of proarnme Cadre in 

absence .tbe Appliea*t wben be was, on leave, from 

7.6.93 to 610.'93. ¶flte..App1ica1idoe8n't know 

anything right from.. the process of Advertisement 

of these potts, Scrutiny of ApplIeatiO$ tests and, 

interviews etc. AU the Selection, ocedure5/PaPer8 

weren the: persozal custody of Respon4ent No.3.. ZVOR 

after assumption of charge by the Applicant,: be 

waeiOt givenany acess to these papers 	 1 
Respondent No.3 and Shri P.C. Oltetla, Head Clerk ised 

to deal with these inpers, by-passing the Appli can.t 

TBotk of- them were responsible f or not filling, u 

the posts rèserve for Scheduled Caste and Schedu. 

Pribe Oat egories.. It is wonderful to note that they 

filled up some:iof the posts by a general Category 

Qafldidatee at the cost or .  the Welfare of SO/ST 
of 

eommuiity, in i*tiofl,Ru3.e8 conoerfled and Article 

46 of the Constitution of IndiQ 
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Recently, on receipt of letter from the Government 

regarding expeditions tilling up the back log 

vacancies of Scheduled Caste and Scheduisé Trbé 

the Applicant asked the concerned. Clerk Sri Maheswar 

dora, LID.C. ,  as to whether all SC/ST posts are 

up bf theôandidates belong to these commuid ties 

or pot. He sincerely, told that as per direction 

from Shri P.C. Ohetia, Head. -Clerk vacancies were flied 

up but there. appears some lapses. As almost afl. the 

vacancies are filled up except one or two occured due 

to ricnt, transfers, the Head Clerk and the Res- 
:. 

pondent Io.3 are not that,oarefu]. as they appeared to 

be so, ii the psst. The Applioant called for the 

infco,mabi.oi and it I a revealed that 38vacanciea of 

various programme category wereadvertieedvhich 

appeared in. the daily '&runacha]. Times' dated 26.9.92 

..a3Ee, whiàh is avai]able 1* the Offióe file. Deepite 

completition of full recruitment, the following three 

posts of Reserved. Categ'y wereremained'Uz fluiedy. 

gait which general candidates are 

Production Assistant : OIE - S.T. 

Làke up Assistant 	ONE - S.C. 

PlOor Assistant 	 ONE, 

This . is discremlX*att.cn. to Sc/ST community on the,, 

• 	part of the Respondent No.3.9 in violation .of the 

Article 46 of the Conetitution of lndia 

• 	
.. 	 Contd....27 
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(n) WIPUL VIOLATION OP RULIZ POR ENOASUING 
• 0 
	

SALARY: CHEQUE ON 31ST I4A1tCM 1994,VIQLkPING JAPTIMS.. 
• 

114.(3) OF CONSTITUTION OP thDIA 	•.i 

ON 30.3.%,Sri I.Haque, Accountant seit & loose 

note maredto the Applicant and Respondent No.3 

roposing .encaahment of March's monthly Salary 

on3l.%94. On the said note the Applicant sincerely 

advised not to do so, as it v a not per.ssible 

• 

	

	 under the financial HU339 hz. Treasury Rules and the 

Central government (Receipt & payment) Accounts 

Rules, 1983. 	(Rule 64). As the Applicant was 

having doibt about the attitudes , of the said 

Account&flt, who was cserved tobe capab]e of 

doing $3*thiflg wrong, the Applicant sent another 

independent Note as at Amlexure: A-25, after co*t*- 

:.cting telephonically, the Sr. LO in Doordarshan 

Kefldr 	Guwaha1i, who told that the Sala'y of March 

1994 wil] be disbwaed on 4 -  494. The Applicant 

ropose iss of a memoranduWWarflg to Shri Raque 

Accountant for his misguildLag. On 31.3.94 $r 

Chakrab.Oz'ty CasLer wae with tbe- \AppliOflt to 

take closing entries In the cash book and Yertfi- 

• 0 

	
• 	cation of other related record. AU of suddei, the 

• 	
• 0 

Respondent No.4, Sri P.O. Datta, the Unit Secretary 

• 	• of the said Asso ci atioll of Radio & Television 
0 	 Enneering Employees q  entered in the room of the 

• 	. 	 Applicant with his fellow members aeking for 

rnald.ng March $al&'y payment on 31.3094 iteIf 

The Applicant booked a lightening telephone call, 

In .tb.eirpre3eflOe to contact Shri Gautom Sen, Dy 

• 	 Director Gener4 (Finance) in the Doórdarsban 

• 	. 	. 	 Directorate, New Delhi vicb was not matertalised.. 

0 	 • 	
Coittd. • ... 28 
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The Applicant told thorn that such action of enoseblig 

March Salary Cheque on 31.3.94 is contr4tory to 

finL*ci$l rules, for ,tcb the Applicant will get 

* Warning Memo from the Directorate. The said Sri 

Datta told when last year such cheque was enclosed on 

31.3.93 anayment in Cash Book was shown on 1.4.93 9  

there is no objection, from any side, bow there will be 

chjection this time. The Applicant told tkei, it 

was mistake committed last year when the Applicant was 

not there. We have to correct the mieta and not to 

follow the mieta1ce They went away soo3.ding the 

Applicant with insulting words as 'NONSENSe'. They 

went to the Director, the Respondent No.3, who called 

the Cashier SIu'i S. Chakraborty, who brought the note 

from him, which Is at Annexure A-2, in which the Roe-  

pondent No.3 ordered the Accountant to draw (encash 

Salary Cheque) on that day (on 310.94) and disburse 

Sala'y on 1.404. The Acointant ordered the Cashier 

to do the needful ordered by the Respondent No93, marking 

the note to Sr. A.O., the Applicant, The Cashier and 

the Applic&*t informed the Respondent No.3 about the 

'Ghórao' to the Applicant by the Respondent No.4 9  

advising to conault the Directorate etc* but the 

Respondent No.3 again firmly ordered draws). of (encash-

ment demand draft) salary cheque on 313.94. He enoashed 

theObeque, himself under his own signature. The Appli-  

cant had not any time left to his disposal as he was to 

proceed. on leave to go to Puze(Maharaabtra) for which 

Contd. ... 29 
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he had already booked reservation tickets0 Ii the 

tortured disappointed coidition the Applicant handed 

over the charge at the Cash aid Cash Book etco to the 

Respondent No. 3 in the forenoon of the 31.3.94 i..e 

berore luich break. The Applicant left Dibrugark 

for Pune on the evening of 31.3.94 to bring his 

family members and cam back with them a*d assumed 

charge after 4.50* 91 

(o) DESPITE ODD EVENTS AND ATMOSPifERE APPLICAN2 
INTRODU(D THE PRESCRThED CASH B001? BROUGHT 
CASH BALANCES UP.O DATE EVEN TEEN THE RESPONDENTS 
NO.3 CHEATED CASH SHORTIES 

The Applicant despite all these hurdles, 

tortures, humiliation tried his lecel best to get 

the csb Book introduced in the prescribed from 

G-3 and cash balances were brought Upto date by 

recovering cash from the staff concerned who got 

cash T.A.Advances, and o did not return cask 

even after settling of their concerned Tour T.A. 

Bills, The Applicant used to tell the concerned 

Cashiers to prepare fresh cash books for the 

past period, as they have neglected the Audit 

Objections for which serious disciplinary action 

will be taken against them. They should ccxnplete 

it even during the leave period of the Applicant, 

Much has been achieved, which needs tbrogh4 

check up. The correct format of Cask Book was 

introduced by the Applicant in the year, 1994. The 

Cash anomolies were reduced to greater extent. 

The Applicant agaifl3 proceeded on leave from 4.7.94 

to 4.2.95 (about 7 months) during which period 

Contd. ... 30 
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The Respondent Io.3 functioned as Drawiag & DiMursi*g 

Officer. The concerned i.e. Sri I. flaue and Cashiers 

Sri R.M. Ma3umder.9  L.D. C. and Shri S. (.akraborty, LDC, 

created cash tisorepeicies again. Shri M.S. Memol, 

Administrative Officer came on tranefer to Doordarakan 

Kendra, Dibrugarh in the month of December 9 94 and 

because of the mai*te*ace of Cask Book in the 

prescribed from AR-3, he was able to assess the 

exact amount o f shortage of Cash Balance, Despite 

misguidance by Shri laque, Aoett, aid both the 

Cashiers, eased on his Report Cash recoveries from 

the defaultera were ordered as under :- 

Shri R.M. Maju*der, Cashier 	5,865/- vide 

- Memo No.DIB/DDK/7(3) 95-.S/5319 dt. 31.1.95 i,e 

Aizexure 27 

Shri Sol  Qiala'aborty h.  536!- vide Memo No.DIB/ 

DDK/7(3)95-S/5320 dt. 31.1.95 1.0- Annexure-. A-28. 

Sri R.M. Majumd*r, requested for artensioR of date 

of ieco'very vude his app].icatio* dated 10.2.9, OR 

enquiry by Sr. A.O. the Applicant, who assumed 

charge ii February, 19959 further sorutinised the 

matter of cash ehort&ges and the following orders 

for recovery of cash were ordered, in adAitioi to 

above. 

Sri I. !awue, Accountant . 800/- tide memo 

dated 17.2.95 at Annexure- A -30. 

Sri I. laquet Accountant I 1300/- vide 

Aanexux'e. A-'31 & A-32. 
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At the growing tende on thert of the 

Accountant to train Casbera in maldag such 

lapses, with the pleasure execuses by the 

Director, Respondent No.3 to the defaulters, 

the Applicant requested to recomend the transfer 

of Acountait else, the Applicant will go to 

the investigation & judicial authority. The. 

Respondent No.3, had no alternative, but to 

send a letter to higher authorities 'recomending: 

transfer of Sri Haque, Accountant, to show 

th at the Respondent No.3 was importial, The 

sal d letter I a at Anixure A-33. The containta 

of the said Annexure A-33, justified his transfer 

and he is trawterred to DOordarshan Maiitenazaoe 

Contra, Jorhat, at the distance of 3 hours bus 

journey from Dibrugark. This might have helped 

to solve the problem of office to certain 

extent. But the Applicant is very much doubtful for 

the threatening, of hi a life. The Cashier Shri S. Cba-

'kraborty, was is sued memo for effecting cash 

recoveries from the oonerned as still the cash 

shortage was experienced vido Memo dated 9;5095 

i.e. Annexure A-38, enclosing therewi1t a liat 

of 9 persons fronhom recovery was to be me. 

The list was prepared by the ilespondent No.3 

himself. It is not tMeratood, wheR the Recovery 

Register indicated huge list of persona from 

whom the recovery was due, the Respondent No.3, 

included only 9 person' a name. 
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(i, ) mDISCIPLINED BIHAYIQUR OF SOMESTA?p WHOM 
IVIO WERE ISSUED BUT THEYNDID NOT BOTHER TO 

(i) Annexuze A-34 and Ajaexure A-.35 are complaints 

by Cashier and his e1ow' Clerk ai ssisting in 

d18bursementotbe Salary Day on 30.4095. They 

were threate;,d by the said Shri P.N. Swargari, 

Helper, who was issued memo dated 44.,95 as at 

Aanexure A-36 9  but the sáid.Shri Swargari did 

not bother to reply. It is learnt that he was 

safeguarded by, the Respondeflt 40.3 at the 1stañce 

of same Association. 	- 

.(q) UPDA.TING THE OPPICE WORK BY TEE .APE1ICAN 
APTER GEPTIN -THE IENDING WORK QEEARED : 

The Appiloant is successful to get the .]ending 

work Cleared with the help of'hard worker staff 

• 	who were asked to work contiousiy so that tkere 

may not be any. room £or.a*.y complaint, which will 

be viewed seriously by the Applicant. Therefére, 

the circular dated 5.4.95asat Anneiur.e.A-37 was 

is sued,. . with indication of the correct prócedur 

Wi th regard to over-time allowance ci .ms. our.  

T.A. Claims, Medloal Bills and Cash Receipts from 

-' 	 Cashier. Thug the accounting matters in so far 

individual claims were concerned was planned to 

coitro].. But such contol has come in the way of 

ma]. practices, hence f or such persons, it was 

ot -happy situation and therefore the Association. 

viz. ARTEE turned towards iesue of Towels aM 

soaps instigating. other s to a&.tate vide Annexure 

- A-i.. 	' 

...,. 33 



- 

- 	 / 

I 

(r) TORTURING THE AP IOkNPB! 00 ITTING- .PET 

The Applicant brought to the notice of .  

Respoe*tNo.3., that the wall clock in. the 

Office Rocn of the Applicant is missing. -The 

Respondent No3 simply issue4circui*r dated 

965a95 endorsing- a copy thereof to Officers, 

-
Notice Bod & Security Guard as at .AnMxuxe-40, 

-avoidi*g a -'o-pex' enquiry and report to the 

Police. 

(a) THE ESPOTS UNPLEASAM ACTION T0 TB 
& 7,OOO/ (RUPEES STN THOUSA) OIY— DIROTLY 

 WITHOUT  V 	OBMIN SR. ADMN. 	 CER  
THE A  

Annexure 41 i a the Money Recipt of Respondent 

No.3, for having taken, a huge sum% of Uir,  7000/-

(Rupees Seven -thc-W aid) only for his proceeding 

to Guwahatl *itb Office Vehicle. when the Appli 

ea*t was present in the OffIce ho Was fuzotioning 

as Drawings & Disbursing. 0fficer be should 

have informed the Applicat. The -Respondent N0.39 

even did not bother to mark the said iote to 

$r. A.O., the Applipant., When problems o shortage- 

• 

	

	of impreat money was :faced by Office, this action 

on  his part is not desirable-,. which has created 

a courage to do insubordination by the subordinates / 

to the Appli,cant, The -bo*a—ftdes of this are not 

yet made known to the Applican.t 
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(t) THE DRIVER HATING MORE AOCSS TO TRE DIRECTOR 
QUAR1D WflM SR. .ADML. OFFICER.:. 

• 	At Amiaexure A-42 & A-43 9  are the complaints 

atalnat Shri Raj Eanabi, Driver., as 04be. Salary 

Day of May, 1995be.did not pick up theCashier 

& hiS ..Co-woiter from Office to Bus Stand, negle-

cting tbólr car requisitions in advance. When 

these complaints were brought to the . rntioe 

,of the Applicalt, he gave remarks that ask 

the Driver to see him. Has being a close Driver, 

to Director,.. .eveiy one has to thilk twice or 	
V 

thrice to taks action agatnat. him. The saId•... 

Driver Is a youigma*baviRg very.goOd fat health. 

Accordingly Sri Raj Banabi saw the Applicalt 

but argued that bctb the clerks should have 

waited till be returned to Office on taeve*iflg. 

Both of them are resident of Tinsukia who 

daily travel to & fro by bus. On Salary day. 

they are delayed due to heavy disbursefllelto He 

did not a'ee to it. The matter Was closed 

Sri Raj Banahi, Driver might have reported this 

to the Director. s.a revenge the Director 
OL 

appea5tO have played a triOk ii suc1iWaY 

that there woti34 be OccttiOfl ior quarelling by 

him with Sr'* A.O., the Applicant. For which. 

to Aimexure A-45, Annexure Ai$, 

nnexure A-47 and Armexure h-48 respectively,. which 

narrates faOt as follows :- 
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Despite the decision taken in the meeting 

oonverned by the Rèspodeat 	and other 

• 	
Officers viz.' Sliri J.P. Jam, Station .Eagi*eer, 

.Shri TJ. sara,, .A'siata1t Station Director, . 

Sbri Y.P. .Bbalearo, Sr. .AdmiiatratiVe : Offi .9er, 

• 	 and Shri I. Raque Aocou*tant a. year ago. or so, 

tIi et the Cashiers Room on the around Floor be 

shiftId to AdniijistratiOfl Acoou*ts Block 'On 

the First Floor, the implementation was delayed 

despite request$b$'tbe Sr. Adrnn. Officer, i.e. 

•Applicaut t  whose 'Boom is on First floor, who 

fuotio1Cd as Drawing and DiBburshing Officer. ' 

het dela7 appears to be intentioaa by the 

RespoMent No.3. Even though oases, of shortage 

of eash: were noticed and recOvery from the 

concerned Cashiers effected. With a great 

difficulty the Rsponde*t 'No.3 agreed to shift 

the Cashiers Room to First Floor.' The said  

Coinittee8' deotSiO* was that the Casb Room 

will be shifted to First FlOor in a room 

where Drivers co 	are acoomOdated' Or taking , 

rest aM consequently the said Drivers Room 

will be bbifted to ground Floor from where; the 

Cashier room is shifted. The RespOndent No.3 
• ' 	

toOk his on di'scretiO* andpassed the oider 

0o.M1SO/DTB/955/1124 dated 2.61.95i' jstructing 	• 
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the Driver to vacate the Drivers rest room (i.e. on the 

Pfret Floor of Office Block) and occupy the one room 

of 'Guest House 'i,t P.Y. Coloney ie. loordaraban. 

Staff, Ithwters. The custodian of. WhkOk is $bxi 

Shambu Baruáh, Graphic Artisto who is residing 

in one of theGuest Room, coat free at the .meroy 

of the Respond è*t No.3 in hi a dix étiOWerS. 

TILe said order dated 266.95 e*clOBed as Aitnexure A-46 

Actloi for' shifting was initiated and completed 

witbi* couple of days. On MoMay the 5th Juie 9 1995 

the DrIver of Re3poade*tNOi3, the said Shri Raj 

Banshi aaw the Applicant at about 10.30 a.m. -ii 

Mini. Officer's Room opposite Cashiers Room., 

where the Applicant was awaiting arival of Mmii. 

• 	 Officer. Shri Ra3, Baisbi was .aocompaiied by two 

of the Drivers namely Shri Ràhrnai and Shri Iayaut. 

• Shri Raj Basbi posing in a leaders Zorm before 

the Applicant speaking angreely and Mveraly 

against the actlo* at shifting .ih'iverS E.00m.to  

Guest Room. i*T..V. Coloney il-a room of Guest 

House as an iul- to tbem" The Applicant asked 

him to keep .q'et as -be was going to skIow him the 

• 	 co*cered fili*-Whi th the p.plicant proposed 

sbitiig of théir Rest Room to frouxdFloor and *ot. 

ii.T.V. Coloney. It was the deciaic,i Ofthe 

ResPoide*t.NO.3, who even. -did aot •cosidèr the 

note of the Applicant a*d the decision Of the 

aal4 Meeting.:. The applicant 'requested Shri Ijaque, 

Accountant to read the coate*tsoftbe file :and 

make the Driver Shri Raj. Baist understand it. 

Contd. ... 37 

& 



-& 	 :37: 

• 	 Shri Haqué did So, As {t was humlijation and 

iisult of the Applicant by Shri Raj Baishi, Driver 

• 	The Applicant weit to the Reepoideit No.3 and r 
requestd him that a* i*terial circular may kindly 

be issued that the staff members will visit to 

the rnrector only and not to Sr. A.O./A.O.(Wo 

are outsiders) for cause of .  their grievences etc* 

as such sorts of humiliatión was faced by the 

Applicait many a time ii the past. Acoordimgly, 

I.C.L No. .S0/D/95S/1160 dated 5.6.95 was 

cirlated, whick.isat Aniexuré A3.o AsShri 

Raj 3anshi, Driver contacted at .iigbt.i* th 

Quarter of the Appliàa*t, transfer of Shri Raj B aishi ' 

was proposed in terms of Deordar.sbaz Kemdra, Itanagar 

letter as at AriexUre •k-48, but the Director, the 

Respoide*t No.3, reAiaed the proposal as it 

Anuexure A-47, Therefore ....the Applicant Is affraid 

that the Respondent No.3 might have planning to 

give, trouble to the plic**t. On bearing about the . 

proposal of tramafer of Shri Raa Banshi, Driver, 

be came to the Respondent, foidlig handed and 

• 	 requested for forgiving him. He came to the Quarte 

of the Appli can and iv.te* for refreshment and 

planad to inite the Applic9nt for meals. Thus 

be cooled down the situation. The said Th'iver also 

reside8 with hIP family in the staff Quarter. The 

Applicant had beenfirat time ii his Quarter for 

& tea. Though This is an  improveme*ti it is doubtful, 

how long ' ___'will it exist under the Control of 

mreotor, the Respondent No3 9  io appea's .to 

. . 
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instigate the people against the App3can.t, tbrou 

either iaividul employee or the leaders of As socia- 

tion. The following is the example of its 

(u) TO ORATEEIES 0, AP1E T' O ' IATTACK SR. A. 0. 

The Applicant feels that the' Respoideit No.39 

is creating enemies for the Applicant by creating ;  

atmosphere as stick, 	*1 tefaming the Applicant. 

The case of the Driver, as explaiaeö. in the foregoing 

paragrap 	is a øase of Similar nature. Another 	I 
suob case c*flbC: seen from Annexuz'e A-49(I) to 

A-49 (iv). In  iich the Respondent rNo:.39 got the 

fake let Class rail journey case, examined through 

the Dibrugarh Railway .utboritY, by-passing the 

Applicant. When  the fraud was 1roved on 4.5.95, 

witb the RemDrkS of Railway authority an Auneir - 

letter No. DDK/DIB/I(ii)9596/5 85 
49I i.e. "O* 

dated 	05.95. The remarks was that on 16.12.94, 

by 5908 DJ. Reservation (let Cfl.ass) was not found. 

The old Rese rvation Registers have been tbrougbly 

checked U. The said Shri G.R. Deka Is working 4 

In the DoordarebaR Kendra, Dibrugarb. He Is qu*rrel- 

some person, as it would be seen from the O.A. 110.113 

of 1995 In this flon'ble 	Ibunals He does't bother 

about' the order s of the Group A ii charge of  Engineer 

ing wing, the Station Engineer, as it would be seen 
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from the Memo No' DI/DDK/I(ll)POUZ'/9394/3914 

dated 1.11.93 at Anuexure A-49-I 9  iasuece to him 

fox'  his disobedience. The said Shri Deka resides 

in Staff Qtr. No. 0-14 on the First Floor and the 

• 

	

	Applioaflt resi8eS in Staff Quarter No.0-18 0* the. 

Second P].00r., of the Some building. The Applicant 

hastopS through the coa.der, in front of bie 

Quarter while going to and fro. Thug, the Respoide*t 

No.3, would tell said ShrI Deka that. Sr. 1.0. the' 

Applicant, has .iitiated adtio* agait him regar-' 

ding his T.A Claim and Serious action'ia taken 

agaiet him. With this Shx'i Deka lould become 

apgree and be is capable to manhandal the Applicant. 

V 	
This appears to be the reason behind it. If let 

class ticket Nos are not mentiOfred in the P.A. Bill, 

the Authority 
V  can restrict the let Class Claim to 

lid Class Rail Pare. As intention 	Shri Deka to 

claim let C].aee rail fare is proved it cflount8 to 

• 	fraud and.  disCipU'l*IY' actiol Is must. flavi*g cogligeice 

to this case,'whe* the Applióaat asked the Clerk. 

.conoeaed., as to vthelber, there are 
V 
 doubtful 	V  

cases of this kind? Shri Dey, T.A. Bill Olerk, 

V 

 said 'Sir ifyoug9 in for e*quiry you wOuld 

get almost 90 percent Cases of False 11.T.O. Claims. 

of First Class añd.SecOfld Class rail juxey V&t 

the 	distance like Kaay9kurnaai etc. etc. 

in which lazetted Officers cases wou]4 also be 

V 	 'found'. 	
V 

V 	
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The Appli oat thor ef ore reque Ste the Eoi'ble 

Tribuaal kiMly to issue orders for e*quiring 

this whicb involved lak}ie of rupes per year. 

This is  also the reason that Majority of Employees 

is with the Director ,, the RespodAt'NO. 3, therefore, 

as per tbe dIrection of the Director, the aeapoMe*t 

No.3 the Service iasoeIatioa and employees are 

goi*g against the. Applica*t for his no fault.i 

They are theating the Applioa*ttakig petty pointa 

like issue of towels and soaps, They are threating 

the Applicant individually as well as collectiVely 

under the banw of Assooiations. The Aaneme— Al, 

.A-2 and Aniexure A-19 'are the examples of thiS:. 

(v) TORTOPJNG TO A2TLICAN2 THROU(H Ti.STONSRVIO 
ASSOCIATION VIZ. ASSOOWION OP RADIO & T11VISION 

• 	ENINGO 

The. Applicant got the problàms solved regarding 

employees claims of D.T.A., T.A. medIcal charges etc. 

There was no ground to raise ayobjectioi against 

the Applicant. But as the Applicant was made the 

target to torture for petty reasons of issue Of 

• towels and soaps was 'pi'ed by the Responde*t 

No44 i.e.. Shri P.C. Datta, Unit Secretary of 

Asso.atioi of Ridio & Television Engineering 

Imployees, who instigated otbe? categories of Staff o 

stating that their demand provides welfare not 

only for Engineering crew but also the employees 

of other ,  Sections, hence all of them ,8boul.d raise  

hands 1* protest through a commo* pla'tefórm, vide 

Coitd. ... 41 
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the cLroular dated 30.5.95 ai at Annexure A—I. 

Despite the fact that order for towel was placed 

on. the N..C.'B' shop izDibr arh, 
whO WOt11& 

supply it after .gettig stock from their Calcutta 

Mills, which was brOught 
to. their *otice in writig,, 

Shri P.C. Datta, R.SpO*dC*t 
No.4 jstig9ted the 

staff to form common platef 
orar for the Sake of 

petty matterS to tortU1e the Applicant, tn whose 

juriadiCtiO* the diSpOSal 
falls. This act of RespOl-' 

• 	 dà*t o.4, as evident from the 	
amcrnzts . AnnexUr. A-I, 

N  

to miacO*dU0 ioiting otber r tOUS1y in iolati0* 

• 	 of Rule 3 of 0,•• $.(00MU0t) RuleS, 1964. very 

Service AOCiat101 Is abide to 	 codOt 

rules, 164 as ro_emPt1a0i8 at poi*t No. 6(k) ii. 

tbe 0.0.3. (RSA) RuleS, 1993 which .is at Annexure :A509 

the relevant, clause is read as '(k) the service 

Asocjati0z 	
not do ay act or assist in the 

doing of MLY act which, if done by. aOverflme1t 

servant, *Ould.contravene9 of the prdvieiofla 

of the Oe*tr8i. 
Civil ServiceS (dCt) Ru],eS,1964. 

SO 
Sbseque*ti7 withiR a week or,, 0* receiPt of the 

stock the employ55 8  were istetoW0 .ve$\after 

atiSfng 	&emi*d, the said R5spode*t No.4, 

with 	izte*ti0* to create problems for  the 

e& in the. off toe Room' alongwith 
Applicant, e*ter 	

.. 

his obworer Sbi A.K, Patbak, Sr. En4*eeriflg 

Assjst8flt, on 12.6.95, violatifl the iustrUOti08 ' 

1* the 	as. at Annex e fr3. 

Contd. ... 42 
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The Respondent •No.4, trespassed in. 1e*plic*t'e 

Qffice room, saying that the Director, Respondent 

N003 asked,him to øóé the Sr. A.O.,. the Applicant 

to discuss some 	 keep harmOny., the Apli 

cant made them sit and allowed them to discuss the 

polite they derised.- The Applicant stopped the ds- 

cuesion. when the said 1Vfr. P.O. Datta, Respondent No.4 

aieély raised voice criticizing the quality of the 

towells issued-by the Office, which are not found 

suitabie. tp. prestige of em1oyees according to -him. 

Pbe Respôndeflt No4 raised false allegatious against. 

the Applicant in the letter dated 15.6.-95as at 

Anzexure A-2 9  stating false allegations that 

Sr. A.O.., the Applicant made venomous and- provocative 

• comments against the Director (i.e. 'Shri M.C. Rajkb.owa. 

the Respondent No.3) and the Head clerk (I.e. -Shri 

• 	P.C. Ohetia, Respondent -No f  9) 4#ae 	e4 

• defaming *giaeeVlng Staff and the (said) Directoz' as 

ineffictut and threatened of transferring Mro 	.' 

Chetia, Head Olerk in the line of. Baque, 

(formerly Accountant transferre to Doordareban. 

-'Maintenance Centre, Jorh.at). He. Charged of omiesio* of 

these in-the said note dated 13.6.95 9  as at 

AnnexureA4. As a matter of fact, no such comments 

were made by the IApplioaflt and questlçn . . 

of discussing suoh.critisiflg. points by the 

Applica*t,did''fl.Ot arise.- The Aplicant-ia 

the experienced Sr. .,Officer, who can not conhit 

such mistake, it is the fact. that because Shr P.C. 

Dutta.,,Res]oflde*t No64 1 . told th4t he  was directed -- 

.... 43 
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by Director,, Reapoadeit N009 to discuss some points 

with the App)1.oa*t, 'he allowed them :tha1dg them 

sit to &iacuss, as a mark of honour and respect to the 

Director, under whose directiOn$.tIie Respoideit Nc.4 

had.come to see the Apjlieant. 

As the Responde*t No.4 9  has inteitiOnfly 

written the false fabriôatfd things against the 

Applicant, 'which gives room to dotLbttbat, the 

Re3ponde*t No.4 has joined bands with the Directorl 

the .Reepo*de*t No.3 to torture the Applicant a. 

therefore the Respondent No.4haaprOPO3d witbdra*al 

of the said note of "the Applicant, a*d11e sbold 

repremanded wi lb. punishment of degradati on for, which 

they adopt agitatiOfl]. Path from Monday, the 1916.95. 

Copies of-the said letter dated 15.6695 at Annexure 
4. 

A.-2 9  'are forwarded to the SecretarY, Ministry of 

• Information and roadcastiflg jew ,Delbiv the Director 

General, Doordarshan, New Delhi, the Chief Engineer, 

• E/Z. Doordaraban,. Calcutta, theDy. Diret0r, 

Administration, lew Del and the various orgaiisa 

	

- 	 . 	A 

tion of the said Association of Radio and Television 

Engifleerig Employees at New Delhi, Calcutta and 

the Unit Secretary of
,  the Akasbbaii .& Doordaraban 

AdiiiiiatratiVe Staff Association, Doordarsba* 	
T 

Keidra, Dibrugarb. aid the various gazetted Of ficerS 

ii Dordars1ta* Keidra:, Dibrugarb. The tite*tio 

of the Reapondeit N0.4 is obvioUsly c1r that to. 

defame and barras the Applicant such trick's are . 

	

Cotd. 	. 
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played by him, by fabricating aflegation against 

the Applicant,' th the mutuatal plansby the Respon- 

• 	dent N6.3j who has refused to take action for 

providiag police protection to the Applicant and to 

lodge complaint against the said AssociRtiOR 

instance of the notice of aitatiOfl against the 

Applicant vide their letter dated 15.6.95 as at 

Annexure A-?. Pheref ore the Applicant requested 

the Director, the Respondent . NO.3, to grant.hint 

casual leave to elable him to file an Application 

in the Eoitbl S Central. Administrative ?ribu*al, 

Guwahatl 'vide his Application dated 17.6.95, SB at 
• 	4. 	 r 
Annexur 	56 In fact the ReepoMent N0

• 3, was 

3uatifiably required to istitutea*i*uirY in the 

-' 	matter, as be denied sending the ReaondentdO.4 

to Applicants room on 12.6.951 which was in violation 

of the circuiardated5.G.95, at'Annexurei-3. The 

issue of this I. CJ. was based on the prevailing 

cirouBtanOe8 and also on the rettional e that Head. 

of Office is the 'Grivance Office r' to solve the 

problems. of employees which pri*ciples appear to 

bavebee*LPrOjeCted.ifl the •C,Q.S.(Recoglitio* of 

Service Associatio*B) Rules, 1993 at Para 6 (a) 

stating, inter-alia that all repreaentatO13 by. the 

Service Association shall be submitted through the 

Head of Office, which can be seen from Anneure-A-50. 

The Respondent No.4 has violated the said O.O.S.(R.S.A.) 

Rules, 1963, which are at para 6 a)(b)(d)(k) and (I) 

at Annexure' A-50, while issuing letters as at 

Oo*td. •.. 45 
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-. 
Annexure A-i and A-2. The same faults .bavè been 

Committed by. thi Administrative Staff Assooiatipn 

asis evident, from theirletter No. Nil dated 

3.1.94 atAñnexure A-19 

(w) DIROTORS UNA.UTHORI'SED ATTITUDES TO DEIV 
THE APPLICANT PRO1A HIS PUNCTIONALI 	RTPLI 

The Duties of Director areas per pa 

N 	4-21 and 4-2-2- of Doord.arsban Manual, Copy.  

of which is enoidned at Annexure A-5 I from vvhi cli 

it is seen that the Director is eniowered 

ith financial and administrative powers, 1Ut it 

does't empower him to adopt functiOs .óf other.  

Officers. The funotlOfl8 of Sr. Administrative 

(he Dy. Director A'dmiStati,) and 
Officers. 

Administrative Officer ar e statedkn the Doordar- 

shan Manual at paras 4-2-49 and 4-2-50 as at 

Annexure A-54. from 	which it will be seenthat 

the Drawing and Disbursing function including 

Transport Section etc* is under the charge of 

Sr. AC/AC). These functions are not placed under. 	 . 

Director as it would be seen from AnnexurA5l. 

The Director i.e. Responde1t No.3 violated 

these instructions and kept the Transport 

Section and drawing and Di 	ursing of cash. 

• .firnctiOfl directly or indirectly uder him. 	ven 

• in presence of Sr. A.O., Cases of encasbixg 

• Demand Drafts by himself can not be denie& 

Thirgives room for doubt for financialmal 

• 

practices. On observing these sorts of tendencies 
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the Doordarshan Directorate ioued instructions 

that " ...,... the d1ities'fai.iflg21iderAdrnifliS 

trative nature are being perfornie4 .etthe±' Av.  

Engineering or Programme Cadre. This is. not 

juatifi ed the duties of admiziistratiO natur 

should invasiably be allocated to DDA and or.  

Bre A.O./A.O.T if in $sitioi?, as envisaged 

Manual' vid.e O.M.No.22/74/94-5.iI da.e3 199.94 0  

as at Annexure A-520 Thus the Respondent No 3 

has inisuied his powers and .positiontoperfPXi 

said functions of Sr. A.o/iLo: whith lead. to 

devaluation and insubordination by Sub-ordinate 

to the Applicant. 

(x) AVOIDING WThLE'ULLY THE ATJTHORI$ATION OF 
ADMThISTRATIVE AND PINANCLAL POWERS TO 
XPPLICANT  

As envisaged in para (o)  in para 4.2.2 of 

Doordarshafl Manual as endlosed here at Annexure 4-

A-5 1 , The Director is required to delegate 

(authorise) sufficient powers to incharge of •••. 

other wings so that they can function with 

ease. The Respondent No.3, did not / authorlse any 

such power to the Applicant as 'yet. Had be -done: 

so, it could have heipd the Applicant- to avoid. 

ineubOrdiflatiOfl by his sub-Ordinates, who cou3d 

not have eiabed to threaten or quarrelJ4d with 

the Applicant. 

• 	
Contd. ...47 
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( 
() AVOIDING WILLFULLY TO TAKE ACTION FOR LIFE. 

PROTECTiON 0P TRE A 	CAN. .& ACTION AGAINSP 
THE OPFI OIL..TQUING ALI.OANTi. 

1. The Respondent No.  3  appears to avoid.., 

disciplinary adtion against. Offioialtroub1iflg 

the Applicant ndhe also avoided actions to 

lodge P. I. R. e in the police Station whenever the 

Applicant WaS tbratened few examples are 

mentioned in the foregoing paraph. e.g..:- 

(a) Pars 4 (h) I-, on page No.13 9  which relates to. 

Annexure A-18(i), i.e, threatening against 

cash recovery from the defaulters including 

himself by Shri I. Haque, Accountant. 

• (b) Pars 4 (b) II- on Page 16 i.e. tbreatening 
0. 

• 	of m1ssing the N.T.O,.W011efl.PUrPhaSe Bilir 

by Shri Nath,' C.G.I. Ex- Stationery Clerk. 

(c)Pera 4 (h) 2 - on Page 181  the false ailegat- 

tons etc. against the Applicant by the 0 

• 0 Administrative Staff, Association uMer the 

0 	

signature. of Shri P.O. Ohetia, president and 

Shri Nath, Secretary, i.e. 'Annexure A-19. 

(d)Para 4 (j) on Page 0  21pertaning to Annexure 

• 	A17 an application by Shri I. Haque, •Acott. 0 

who trie"d to escape by writing that be did 

• 	not and. will not threaten the Applicant of his. 

• 	life. 

(e)Page 4 (k) on Page- 22 i.e. Innsxure A-20'(Ii) 

• regarding the threatening bySbri P.O. Baru.a, 

O.G.I.,Transport Assistant, Life treatêniflg 

case. 
Contd. .... 48 
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 Para (1) on Page 23, actloh against defaulter 

was avoided O 	Annexure -.zt-23. 	. 

 Para 4 (m) page No.24, Applicant 	life' 

threatening case on telephone, as at 

Annexe.A-24. 

 Para:4 (n), Page No.27. On instgatiori. etc, 

by Shrj P.C. Datta, Seôretáry, ARTE, 

encashing Salary Cheque on 318t March,1995, 

by the Director. 

(1 )Para 4 (o.) on Page No. 30, Cash recoveries 

from Accountant and Cashiers as at Annexures 
L-27 9  A-28 9  A-30 9  A-31 & A-32 was ordered 

avoiding di eel p11 nary 4n1y.. c c 

(j) Para 4 (t) on Page 34, avoiding action agait 

• the Director's Driver who quarelled withi% 

Applicant, 

• 	
-(k) Para 4() from Page No. 40 to 45, i.e.,  the 

torturing by Respondent' No.4 to the Applicant 

for which the Respondent No.3 was \reluctant 
100 t/c.t. 

to take action to provide,protection to. . te 

App1icant and make report t'o the Police about 

the notice of the a..tatión by the said 

Association viz. ARTEE against the Applicant 

from 19.6.95, which has forced the Applicant 

to submit this Appiicaiition to the.11on'ble 

C.A.P. 

cont&. 	49 
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2. 	it is obviour. that the Director, being Head. 

of Office is responsible to ensure life Security of the 

Applicant as wéi.,tLle einphacizing security points in them  

4th para'apb of D. G. Doordarsbafl Circular dated 1, 5.95, 

as at Annexure A-55, it has been inter-alia stated 

therein that ........... through this Circular all the 

Heads of Officesdirected to be extremely vigilant 

and careful about the Security norrr. Laxity on the 

pt of any one should be viewed seriously and action 

should be taken in accordance with the rules ....... 

such 'apses will be viewed as laps on the part of the 

Head of Office and Otbe'r Senior Officers ....". 

The Applicant is worn ad about his .ljf e as 

threatened by tbe Staff members indulged in fincial 

lapses etc. The Director g .being 11ead of,  eninent 

Govermeflt organisatiOn like Doordarshan is having 

'close contacts with almost each and every ovt and 

noh-GovernlTleflt organisatiOn including police authority.. 

Thö Respondent No. 3 has rnisused his position to 

prohibit be Tana.iflObArge of 	Ding Police 

hwki, to take entry of an P. I.L, viicb the Appli 

cant wante.d -to lodge. Which will be seen from the 

Anexure24. Thus the Respondent No.3 made the 

Applicant helpless on the l6vel-Of Police chøwli and 

made helpless in office through the employees 

and Association of employees. 

3. 	When the Appli cant was 
an leave for 7 months 

in Pune, became accrOSs the literature pce published 

in the Marathi Daily News Paper 'Sakal' of Tuesday 

dated 15th November, 199 
as at AnnexureA-56, followed 

contd. .9.50 
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by the Bnglish• Translation thereofi urder the.. tt1e.: 

'Poiioe Proection - When tk.and Why?, in which the •• 

case Reference - 'LU- October, 1994 has been'.briefed. 

• 

	

	astbe Hon',ble Hig Court Kerala, Bench directed tó 

the Police authority to provide Police .protetiôn' to 

the officers and the prcperty of the Kerala Spinners Ltd. 

Co., Kamalapuram afte'oOnsidering the facts that the 

workers gberàéd the Chief Officer and damaged the' 

property of the said eompany etc. This has given 

'certain courage to the Appicant that be can knq'äk the 

door of the Hon'ble C.A.T.,. in case such situation 

takes plaice.. Hence the Applicant came hack to join 

duty ater 7' months in the month of Pebruary,95. 

4. 	The Director s  Respondent No.3 is an'Assniése perso. 

.About95% of the staff is from Assam. (including the whole 

LB. Region). It would be observed from the dailies of 

thi N.E. Region that the employees including top level 

offioersare involved in the Sdjles of Misappropriation 

of money -for which they are capable to manàplate, violate 

and deviate the. financial ru3es and procedure, without' 

,botbering of the consequences of C.B.I. investigations, 

defamation and imprisonment etc. If there is a sincere 

Officr or Official to go against these attitudes, 

the culprits.are capable to humiliate, manhandle and 

even to kidnap or kill such person, by instigation 

emioyeee or even to the unsocial eli-ments having 

strong boldod of , criminals, The documentary evidences 

submitted herewith by the Applicant pzoves the tactices 

• 	 - 	 - 
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of the Respondents Io. 3 to Ii, who have tbeatened 

the Applicant diretly or indirectly. Under these cir-

cumstances the Applicant can not function us he 

feels that his life security is ensured and 

humiliation Is avoided. 

The Director, Respondent No.39 is capable, to 

create fabricated problems for the Applicant througb 

the Association 'ATE', as it would be seen from 

.Anriexure A-2 9  in which, the eid Respondent No.4 has 

raised false ground agains t the Applicant for 

having spoken the Venomous and provocative conhments 

gai'nst the Head Clerk and the Director,, as 

an in efficient. The said Respondent No.4 has given 

notice of agitatiQfl against the Applicant from 

i9.695 due to which the Applioant has'proceeded 

as leave to file an application to the Hon'ble O.A.T' 

The said Respondent No.4 has demanded Applicant' 

de'adatiOfl etc. The Applicant is affráid of nianh- 

dfing and his life as there will be no body to stand 

as witness even if the APP32kMMtjMx Applicant is killed. 

The Applicant is from MabaraSbtIa, who is all alone 

in that Office from theState of Maharashtra. '- 

about 85% o' the employees are involved in, getting 

the wrongful gain by way of submitting false 

laveTravel Concession ol.ms, they are ha.ng 

fear about the Applicant that be may probe the matter 

through the C.B.i and they will suffer the conse- 

quences as the charges will be proved through the 

ailway Record. The Respondent No.3 1  the Director, 

i s also having the Similar fear in addition to his 4 

Oontd. •... 54,- 
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other sorta of financiaajmaipractices,which will be 

prayed in the light of the investigation of the 

O.B.I. authority. This is why they are torturing the 

Applicant. Therefore the Director, Respondent No.3 

has systematically,, joined hands with Associipns 

• to such extent that areof the .sociation plan to 

hold meeting in the Residence in the staff Quarter 

as it would be seen from Annexure-A-53. As the 85% 

majority of the Staff in Doordarshan. Itendra, is 

involves in the financial maipractices, the Applicant 

being the anti-maipractive person, is, an enemy of •tIm, 

due to which the Applicant is having fearof his - life, 

Therefore the Apiiôant prays the flon'bie O.A eT':tO 

give police protection to him, . 	 . 

(z) CONaEUSIONS 	 . 	. 

The said Direotor'th.e.RespondelTt No. 3 and 

Respondent No.4 and 'other Respondents from No.4 toil 

have jointly tortured to the Applicant. threatexIng of 

his life etc. for the sake of Monitary malpractIces, 

who may kill the 'applicant as he i s anti-malractjce 	•..' 

person, due to whose legal action the 85% majority of.  

staff 'will have to undergo the seveare : consequences, 

• if investigation is made. The Respondent No.3 is a 

main and major benefi 	ary, who will have to 

undergo the major penalties hence he is humiliating 

-d nanaging to thk'eate the Applicant, on theguard of 

aforesaid .matters and also that the Appli cant Is 

Maharaslitrian who doesn't bother to look into employees 

• 	. 	 :' 	 COntd. 
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Welfare. Why should e speak against i.T.C. Claims, 

when be is not payii.g from his own pocket. 

Tus be is instigating the Sentiments of the employees. 

5, 	ROUND OP MIEF 	LEGAL PROVIIQNS i 

A)be Applicant prays the Hou'ble fribunai,(C.A.!) 

fOr the Police prot e oti on under the powers• of the Ho& hi e 

c.A.T. uther 
Artiol e 226 of the Indjafl.COflstitUtiOfl, on ' 

the anology of the Reference Case NOe LLT of October, 1994, 

cited at Arrnxure- A-56 9  as the agitation against the 

Applicant is threatenedo by ResPofldeflt No.4 1  the said 

Shr.i P.C. Datta, Unit Secretary, Association of Radio. 

& TelevisiOn.Engineering\Employeesg D00 arshan Kenra, 

Dibrugarh, as at Annexure A-2, instigating all the 

Associations of Staff as at Annexu3Ze l, and the 

RespOefltN0.3,.tbe Director, appears to have joined 

bands with them who has intentionally avoid.e to. take 

action to inform the Police authority etc, as required 

under the. Rule 7 of .c.S. (0onuc) Rules, 1964- 

pa (iii) of G.I.D.(3) thereunder, 0onidering the 

previous instances of treateniflg 
to the AppliCat..BY 

the instance of submission of this .AppiiCatiofl,..,P0).0e 

protection to the Applicant has become necessary for 

which the applicant prays for the Police ProtectiOn 

at the GOvernment cost. 

6 
B) 	The Applicants request, 	

the 

RespOndent No.3 to initiate action against Respondent 

No.4, for violation of Rule 7 of 00$ (Conduct) RuleS,1964 

in which it is laid down as - 

Contd. ... 
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• 	 :-53 	: 

t No Government servant shall - 

i) Va engage himee1or participate in any denionstra-

tiôn which 'is prejudicial to the interest of 

the sovereignty and interity of India . 

public order decency or morality •.... defamation 

or incitement to an offence or 

resort to or in any way abet any fornn of itrike 

orcoeroign or physical duress in connection 

with any matter pertaining to his service or 

the service of any other Governmeflt Servant ". 

it is also prayed tbas a preVUtiVe rneasuXe, the 

Respondent No.3 9  be directed to lodge qn F.I,R. 

with the police authority etc.: as stated in para 

(A) above. 

a) The Respondent No.3 and other Respondents from No.5 

to ii have committed financial mal-

practives 'etcj and same of them bee threatened 

the Applicant violatiug relevant Rules as explained 

in the' paragraph 4 above. 

6. 	DETAILS O 'PREKEDIES ESTD 

The Appliôant declares that leThas availed im all 

the remedies available to him under the relevant 

service Rules, etc. i.e* in the present.case as at 

Anexure-2 9  the applicant had proceeded on leave 

from 1766.95 with a fear from the agatiationby 

Respondent No.4 9  commencing from 19.605,.: 

after Jhe approacbingthe Director, Respondent No.3 

Contd 	64 55 
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to request him,to seek police protection for the 

Applicant and initiate action for violation of Rule 

7 
of a.c.s. (Conduct) Rules, 1964, as per .I.D.(3) 

p'a (iii) there-under, on observing that the RespOndnt 

No.3 was reluctant to do so, the Applicant àubmitted an 

Application dated 17.6.95 (Saturday) as atnnexure-A-, 

inter-alia informing that the applicant is going to file 

an application in the Hon'ble gm=k C.A.T. f oY v tich he 

proceeded on leave considering the pmst threatening Oases 

and fearing about manhandling and threateo of life in 

• 

	

	 the a4tation.starting from 19.6095, for no fault of 

Applicant. 

• 	

70 	
MATTERS IOT PREVICOSLY PILED OR ENDING V'ITH ANY 
P 

The Applicant further declares that be had not 

previously filed any application, writ petition or suit 

• 	 regarding the matter in respect of which this applica- 

ti on has been made'1 before any court or any Other 

authority or any other. Bench of the Tribunal nor any 

.suôb application, writ petition or suit is pending 

before any of tbe. 

8. 	RELIEP SOTJGHP 

The Applicant prays the llon'ble Tribunal for the 

Relief as under :- 

/ I) applicants be granted police protection as 

requested at para '5 (A) above. at Government cost. 

II) Inquries and disciplinary actions agait the 

Contd. ...56 
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-- 
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. 	 . 

- 	 .- -
- 	 . 

defa'ulter by Respondent No. 3 and such actions agaim3t 

Respondent No.3 by Respondent No. 2 through C.B.I. 

III) The ResP0fldflt No. 3 to bear the 'oot - 	H 

of this appli 	n catio, with instructions to grant advances 

to Applicant for this purpose as per Ru].eS concerned. 

Iv) The Rspondeflt No.2, the Director. General, 

oôrdarshan, not to transfer the Appl1Cflt on the 

basis of fse complaints etc. 

The Respondent 11o.2, to transfer the 

Applicant to Doordarshan Relay Centre, Pune, alongwith 

the post, where admifliStrati 	and a'ccouflti1 .  function . 

is perfornied in relatiOfl to the said Ctre- under the 

chae ol the Ststion Engineer. 

vi) Respondent No.3 9  to autbOrise AdiXiStrat1Ve 

& pinancial powér to the Applicant Sr. LO. 'and the 

AO., 	tOUt 	ii ta g over their cbage. 

VII) Respondent No.2 to transfer Respondent N093, 

to factittate j Ve stigation to avoid possible tmparing 

or loss of official record ec., 

9. 	tNTEMO 

Pendiug final 'decisi°fl on the application 

the Appl±caflt seeks the follOW-iug jnterirn relief;- 

i) 
 ' Police ótectiP 	

applicant. 

it) TrnSfer of Respondent' No.3. 

Oontd..  

F 

p 
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Disciplinary action against Respondent No.4. 

Transfer of the Applicant to T.V. Relay Catre, 

Pune alongwith the post in public interest, olf  

in Bombay. 

v)In case of delay for IV above, the Respondent 

No.3, to autborse powers to the Applicant as 

per Rules. 

10. 	IN THE EVEM 0 P APHICPI0N BEING SENT BY REGISTERED POST: 

The applicant desires to have oral hearing at the 

admission stage, in person for which the Applicant requests 

inmediate hearing in view of the notice of agitation 

against the Applicant. 

ii • 	PARL0ULARS OP BANK DRAPT/POST.AL ORDER PILED IN 
RESPECT OP TRE APPLICATION PEE : 

I.P.O. No. 09326322 dated 15.791995 for. 50/-

( Rupees fifty only) enclosed 

120 	LIT OP ENQt0SURES :_ 

As per Aiendix - A the index of ihe 

enclosures. 

Contd. •.. Verification - TS 
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VE RI P IC.A TI ON 

I, Shri Vasant Bhalerao, 5/0. Sri Pitambar Bhalerao, 

aged about 48 years, working as Senior Ldminietrative Officer, 

in the Office of the Director, Doordarshan Kendra, Dibrugarb 

resident of Room No. 2, Banker Colony, near Patil Work Shop, 

Hadqps Pune- 411 028, do hereby verify that the a Contents 

of paras 1 to 12 are true to my personal knowledge and 

Para........f tø/2r...... believed to be true on legal 4a4e 

Advice and that I have not suppressed any material facts. 

Dated :f(,qc 
Place : Guwabai 
	

SIATURE OP THE APPLICANT 

(I 

To. 

The Registrar, 
Hon'ble Central Administrative Tribunal, 
Gauhati Bench, Guwahati. 

FORM - u 
CSee Rule 4(4) J 

RECEIPT -SLIP 

Receipt of application filed in the Central .Mininistrative 

Tribunal, Gauhati Bench by Shri Vasant Bhalerao, S/c. Pitambar 

Bbalerao, working as Senior Administrative Officer in Doordarshan 

Kendra, D±brugarh regiding at Qtr. No.0-18 9  Doordarshan Staff 

Qtrs. Dibrugarh is hereby acknowl edged. 

• 	Date 	: 

E A L For Registrar, 
Central Administrative Tribunal, 

Gauhati Bench, Guwahati. 



5
SQCITION OF RADID & TELIgI@j ErJCJNErflIj 

E11PLoy - 
0D1(, DitiRU 

(7 

-4 	

_' 
L 	I 	U L A 	R 	 iia3 uc7, Dihrur;rh, 

thi 3 Oth Mav'95 
It has 	

cbe0rt,adh5t th(3 auttiorj v 13 quite Unconcerned about starr 
uelfnro, as for example our 

lOnq Pending demand Of Providing 
OiUflj5j Commodities vj.. toual, 305p3 is unattended. 	}u are boinq djvad on 

a unavallabill ty de1ayap 
	in transpt etc. Lie 

are worried abuii( all•h 	Red tapiJn'I. 
Lie aflticjpato all oth'r eactions are also 

5 'ffe rjn Prom the same negligent attjtu00 
Our demand pro'jdps 'ejfaro 

not only 'or Cnginerjn1g creu rthcr than other Soctjon 
a1s, Hence it Is 

time f'or a 	
3 

ll to reiae hands In protaot 0  

All the oncorfled 3Oci 	 are cequast 	to 
raise their own demand and to r!ht uithnuhnrity through 
a Coimon 

Long live Employo93 Unity . 

Yours uLhPUlly 

) — 

	

I A 	I 

( P.CIJUTTA ) Co p u  
Urdli;5'ecrera 

it eIio, 
1) Unit Secratary,pg, 	

htiitetiiiq fl'pye 
00K, 0  jbru 	for informati 	 h ts  

\)nit SocrPtary, 	OOK •  O 	 t 

	

ibrurrh 	 on and flOcessary acti00 

3) Unit Secratery,sejy 
G uard/Drjv , r i1COii oP 00K, Oibrugarh for inIormation arid 	 otjon, 

) Unit S 	
etnry, Cr-C il.sscc4tj on,DW( °ibrurh Prir 

Informat;cn and 9acCSsary notion 0  
5) OPPICO fUe. 

4snwmam 

I;.... 
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- 	 Ph. No. 0373 2!630 

	

I

I - 	 0373.1 2243: 

Association of Radio & Television Engineering EmDioyees () 
Doordarshan Kendra, Dib ugarh Unit. 
P. -0. C. R Building, Mi'an Nagâr 

Ebrugarh - .3 
Ref NO. 	/b///fm  

The Director 4  
11eer4arshan lendra d, 
Otb$garh. 

Dale/c .. 

Sub 	Preteut against tef amatory Note by Sr. A.O. 

SLr, 

The under siç;UEd has received a Nt0 from Sr. A.O. vide letter No. DDI:9 tC/9!s/1 24i dt, 13th June, 1995 • The I Ovntefts of the Note are himil1atory :fictiøs and aimed at crea-
ting :haotic situatjcn at the station. We strongly protest againgt the Cntente and the way it was circulated we put forward the following point.g in t.hite rçJard 

not cir 
-
-ulated like this • AS an adrnittjstra-

tive £ficer he should have understood such triffle. 
Note - axe moved in file or sent to the higr authori 
ty. Copies of dotes are not circulated like this, 

As per. hLu quetatjon Mr., P.C. Dutta and Mr. A.X(. Pthaks 
visit to him thrcuçjh tho direction 
Dçr is a.white lie and baseless 	Does the Sr.A.O. osess eL,nce 	 Actually we Visited Mr. Bhal 	Jtao' s 	room cordially and non formally to 
diSCUSS W>OtIt O- thel implementation of Pay revi_yej 4  
He being our Adnainjatrat;jye 0ff icer, we think, we have every rictht to oxpzes our appeals before him1 It 'ias his strategy,  to summon the subordinate clerks I to get rid of the cjuerrj.es and to cover up his ignor4zice. 

-; 3 socircultEd rinutes of,  the discussion but canceled his 
- 

awn c:czient;. He 
gqalnst 	Director, - - 	f the Head Clerk a4etr Clerks. 	isrnGtivIon 

- 	I was to defame thngineerjng 
Staffs. }e meLöfjUF_Director as 

etsthe 	CIik Mr. the 
• 

A1Ti 	 are omitted from tne minitea. lire i:pressed his readynees to entertain 
written cOmPlaix1its but feared face to face discussion 
due to 	kneg and loopholes in the sdmi.nistratjon On the contriusy he asked for police protection while 
facing his colleagues and staffs in a cordial atmosp'ere. Henceforth noie i 	1eed to ask him anything physically. Does - 

- 
a cood o:E:ficer neeeds police secutity while dealing 

with hits staffis in 	tzdi cordiality. He rnention 
previoua insta,ic!e5 of threatening. Does he posses such 

• 	- 
evidence in balc!k an6 white ? His intention through 
citation of such unhealthy chaotic fiction is veheettly denounced. 	

- 

I  

Contd...2, 

I _ 
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That air 
0  we clornancl

and 	 zuc lmag ati 	
nd fictiouS the Efl9i:e 	jig 	 ote orj 	Staff3 	st 

Th 	
concox.ncd ShoUld be reprjEdd. 

	
PtrnJCd 

trlr()gh deqradj0 i'cr 
PIlluting 

tii official atmosphee and 
ir 	ch0 	

t the °fi.ce, 	

.•- 	 H: Ve shah adopi aitatjo 	
Pth frc1.9/6/95 mondy' if 

thl5 

tI)fl$tf?ric OG note i r,Cr Withdr.iwn 

?our. faithfuy..; 

6o, 
( ?.CODUTTA ) 

Urtit Secreran 
cgflon 	 I's on 

E. iflu.y 

IbOU 

COpytø I 

- 	•eetaz). 	•ry of I a, 	
for 

trt ftecesar., 
actj0 

Ion2 

Dfrector Cneral Doorda1$h 
	

N Delhi fo 

lrd 	COS5y 
action 

	jJ1 
3 Qejf E1er(/Z) 	

Clcutt 

nd 	
aCtion 	I 4 0   

PUty D1ct00 Adinistrati 
	

Delhi fo 
!rfo.rrnatjon and nec5.. atjo

General 
,SOC 	

Mt 	
w olhj for lflforrtj 

Cesy 
action 

69 Vicø pr€ Id 	
ARTEE, Calcutta for info ij- •i!ld 

esary act10 
UnIt Secretary f 	

f 

rJ flicessary aCtjo 

Sr,Ajflj5. 	
0ficer, DDK,Djb for j 	

AO,flr)J(Dib 	
for Infotj0 

O. Statj 	
E.1j61. DDD1bUga 	

for 1flfoa 
 n. 
 tj 

0ffice f11?, 

p 
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13Hfl ctRM 	DURH 

i  6~z 
N*Z$/Xi12/54/ Ii ) 

Fit 

iItZ: the t3tL1Y 	tØ Incluang Za€1urs o f the ta?? 
AMMOUtUM are £r?a&'i4o4 that: they ahould uctD unLy Diaato 
?ae tktiw 	a? r4arrø U any o,  an ISM= of any tf?io 
ca*Lcin a t94 avo4diftq 16 fttaeUnc awbLthta offl-Cove UItt 

/* 
 

11.14mg GO th4 •haxg3nLou5 and hselthy I,ithLria itaep9_ 
tie eta4 to th c$P?jc 

11 

P14C 
9CIT

)
O  

1HO1A ) 
R 

Copy 

 

f4CM $Lon tci. 

O3$ øaption Ifficluding 5acwity 

Z. Enginazinp Bectiin'e 

PrQflrne 6&ctLa. 
5Piozmmo AdaLriatrativa & AduinLata tiv a Acco unt8 

Sao 

5 

*Iaad •CJort/AccQUfltantt 

, 

- - 	 ____ p 

:J 
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GDVERr4IIENT or INDIA 	
--------- r 000ROARSHAN KVDRA11*0I0RuCsflH f, 3 

NOt 00K/DI8frtISC9/95i-S/ 	 JJ 

!2I 

On 12th 3une'95, in the forenoon S/Stir! P.C. Dutta, 
Sr.E.fl. & A.K. Pathak, Sr..A, came in the room or Sr..O. 
Informing that, they are directed by Stir! !1.C. Rejkhoiis, Director 

It to contact Sr..0 for their grievances. The following points 
usre discussed and deciesien of Shri V.P. Bhmle.o, Sr. p.0e use 
informed them in the diecuesien. 

The work of pay fixation consequent on revision of the 
Rs £.. scales ,550/. 900/i_ and 2000i- 3200/i- from li-li-TB 

and from 1-1-1906 respectively will be started soon 
from 13-06i-95. 

They told that OTA payments from September, 1994 is 
pending, Sr.A.0. celled Stir! P.t4, Sikia, UOC, who 
informed that 01* bills are pending with the P.A.0, 
and not in this office. Stir! N. Korwar, UDC wee also 
called with the expenditure statement for Nereh'1995. 
from which it is observed that during 1994-95, OTA 
payment of Ib.3 9 20,700/- was made. The new p.0. Shri 
%emon is competent Officer to look into this netter 
hence forth. 

3, 	5hrL Dutte told how the Drivers are paid 0.T.A._uptaj r  
February 0 95 and perhaps upto Plarch'95, endJe* eases 
are pending from *uguot94 or September'94. Drivers 
are paid other elmime immediately such as T.A. Fiedical 
eta., Sr.A.00 told them, now this is the port folio of 
A.0 9  Shri riemon. He painted out that it may be like 
that but Sr.A.0o is overall incherga of Admin. & Finance 
also as per Plannuel. Hence you should give us details. 
Sr. A.O. said nothing but '.11 right, let as go into 
the detsile. 

40 	Shrt Outta exprensød very sorry state of affair for the 
laps that credit of £.L. and H.P.L. is not indicated 
while issuing leave memo despite his suggestion a month 
ego. Sr.A.D. celled Shri Nahesuer Bare, LOC who showed 
one of the examples that such E.L. & H.P.L credit is 
mentioned in the leave memo. Km. SultoneUDC in also 

kJ 

	

	called who showed two oxamplee of ouch nature In respect 
of Engg/Tnchnicel. eta??. 

5. 	They expressed grievances for the quality of towels 
issued to all, the Craupi-C staff. 5r.f.0. told that 
N.T.C. is the government approved orgenleetion from whom 
purchase is made without obtaining quotations. In 
future they may select sample for this purpose, so that, 
formality of inviting quotations may be followed. Shri 
Dutto expressed doubt about purchase of towels from NIC 
shop. Sr.A.0* pressed the cell bell for a peon to call 
the stationery clerk Shri P.!. Bore to prore the fact 
but, Pie told Sr.1.0. not to cell Stir! flora as it might 
be the ?at that the purchase wee made from NTC shop. 

( 
Contd. to Pegs 2006) 
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'5. 	when Pr. Dutte cited an example of Ojbruqsrh Radio 
t.tLrin, and littie angrily etertt!d saying that Qiftee 

should have sense of Justice to purchase towels stjit 
able to our prestige* As this was disputing insulting 
and qunralling point, Sr.*.Ot stepped discuaeiaft sskLn 
them to please forget the peat and let us think about 
the future, ae already discueud. Then both of then 
went happily saying Sr..O. THflMI( YOU'. 

( V.'1 6 OHALERAD IffICER 
5EPlOf? flDMIN13TRTiV  

Copy To t 

1. 	The Station 01rctor, with a requast net to direct any 
ot?La atorf/AssocLetions dasignetory to S.*.Oa in 
terms at j.C.N. Na.ril5c/019/95/116 dt.Sth 3une'5. 
They should see the officially declared 'Grievance 
U?ficsr' by D.C. i.e., the Head of Office, proceduraly. 
They should give points in uriiflg only in terms of 
C.C.5. conduct Rule 3 sub psre2l) and We  No.25 of 
flannual of O??ica Procedure, railing thich the under 
signed requests the S.D. to provide police potectiofl 
based on previous unhealthy, threatening cases by St.?? 

'members to Sr.S.O. 

2s 	 P.S. Pismon, AdministrotiVO OffIcer. 00K, Dtbrugsr$s.. 

Shri P.N. Saikia, UDC, Sat Ntbedtts Piiehra Chskrabcrty, 
UDC and Shri Cautac Bol, bC may please subait the . month 
4se details of OTA, TA and Madleal steima resputIvSl 
durtng the year 19495 within 3 deys to Se,*.. POSM0.  

vely, 	 '- / YS 

Shet P.C. Outta, Sr.E.A. & Secretary ARTEC unit DDE, 
flirugsrh with a request to avoid visiting Sr..Oo as 
per I.C.. $o.PiiSC/DiO/S/1t6D dt.S65 and utend 
eaopsratian by giving the points of grtevabcei in vriti 
n to S.D. Uha will send it to 5r.A.0/A.0. for nscesssfl 
action and you will be informed about the .stiofl tsksft, 
facts etc, in writing within * short period. You may 
kindly bring this to the notice of Shri A.. Potbsk55. 
E.A. also. 

S. 	Smt. 1.5. Ruregohain tJDC, ShrI iahesu.r0ers, LOC with 
instructions to start Pay fixation work in t.apeet of 
E.g. from 

( 

 L 
szro1H ADMINISTRATIVE  

tt kZO 

.4 
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OIt XUDI 
DO11 YJ Dn1 

-, 

- 	
Date 	93  

follOWLTIV discrep  b.* n*ticed in the C-lah book 	 anciea 	e 
for the perj, 1i92 to 2r' 1a.$2  uu o Ls I O.00/. wa 	

itmd in the b.Jt and oub 
iji, ollowtg enomt have beenlwithdrVdn F 

or whj wa UbfltjOned in the cash bock 

192 	' Rs.3OCO/ 
I 	z 82.93 	J1.200/ 1 	. 	3, 28893 	

14  P13410000A.  
mty Pleaes be SC &Le innediatejy 

also tiCf 
that in the Ch book page no.4 

a verioum 
of ien, The cashbalance i not

19110WA wh.tch s not  all tally  W't"= each book an "T ca book fcxrnat m/W3y, again in the HPT cash boog thero i 
	

aOd 
ffer(, in'b 	*;o,aijj andh oit e j an 	 the! Hp 4'.11 	 in  cax 

Actt andhier Lw 	
rtj 'in, t 	ah 	in 0043ultauon with the 

reachthe under .s "gnedwithj1 27 i193, 
I. 8hrj X• ILoque 

i 
2, Shri. Puns aL'u C&hjer 

DDy1, Dibg , 

LOU) 
-. 

& 
v. ii p.. 
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N47~7125—  
COVERUENT OF INoin 

OROIRSHflN KCNDRIS*D1ORUGItRH 

N0 .DI 8 IOpKIO(13)I93i,A 41/a 	 DatedgDjbrurh. thQ 
• 	 OV41993 6,. 

ORDER 

An requeat 	for by him vido  his  note. dt. 27.11.93 in his personal rjj•, the Statlpn Director, DOK, Dibrugarh In pImeod to • 	cncafl the leave sanatibning memo regarding grant of £.L. from 
1-12.93 to 30-12.93 with L.T.C. to Kanyakumiarj. 
20 	He may thefoe submit e fresh leave applfctj 	for the Period from 13-12.93 onward specifying total pricd of leave p?j. ning Second Baturday and Sdy an 11.12.3 & 1212..93 reepoctivejy. 
Thue he will be pz'eaant in office upto 1O12g3 during wit which 
priad he will give full factual information with documentary ovi. 
dencee etc. to Sr. Adminictrative Offjc, who has informec that the phyica1 ceeh of permanent advance was oV,eilabl to the axtnt of (Rupees two hUndred eighty tuo) °'\jjeti han elea been  shown by the ceehiar in the special Ragiater of dashtranactjon ci,cujatjon indicating the outstanding cash ad vances to the BtaPf. 

( M.C, R3HQJ,* ) 
DIRECTOR 

1. Shri P.N.SajkLs, Cashier,, 00K, Iiibrugarh. 
- 	 2. Shrj X.Haqua, ACofltt. 

3. S1r1 	
Stare Keapar/C.,..j and former Ceahier, with instructj0,0 to give Pull inPormttjofl to Sr.A,0 9  abaut the cash transctiona/Ch bnlancn8/djputed cash 0 	

memo et o  etc o  partainc to the period when he ?unctionad • 	 80 Ca8hier on priority baste in view of hiSpp1jtjn Yfez, long period leave. 
4,/Shj V.P. 9hl.5ø, Sr. Administrative Officer clongwith 
/ the copies of memorandum i8supd to Accountant nd Cash. 

iez tojether with the capiee of their commants/expl. nation vide thel 	pplj:tjone 
S. Shri Chekraborty, CG—ZI wLth oIellar instruct.on a s  at (3) above, 
5. Ktnarj N.Plinhra, CC11 with similar instruct.tne ie at (3) abovø. 
-7, Steno to;SE. 	

• 

8.A5D. 	
• 	

: 
9 • A SE, 	

\\ 	-• 	 V 

• 	
DIR tT/ 

• 	 C 
 

41, 

) £/'Q 1  

0' ; 	

•0 0 

- 	 • 

- 

4 



. j 

To 

- ..----..---.- 

4\J//j( (1 

I 
-fr 

Subjects Rep1y 	of 
	

11 

S j. r, 

The Director, 
Doordarshan Kendra, 

Apropose this Office 11emo .No.DDK/Dib/ios(l)/g3_p 
dated 20/11/93 (Confidential) i have the honour to lay the ? 
following few lines for favour of your kind ConsJderation and necessary action please, 

the SBI 	
That Sir, Asujii of Rs. 1 O,OQ0/.. was deposited into 

, Dibrugarh and withdrawn Rs.3,000/.... 1200/- and 1000/- respectively from si, 
Dibrug3rh and was recorded in the Pass 

book alongwith withdrawal & deposjte register maintained for 
it but due to Oversight the same was ommitted toenter in the 
Cashbook. The whole thing was narrated to SAO and he has 
instructed us to make entry the same in the Cash book now. 
This is the error of ommjssjon and can be corrected/rectified 

The second complain regarding loose sheetof Cash 
book (writted on the top 'VLPJ:' Changiang' has already been 
shown to SAO and Jiirector and already stated about the actual 
fact and they have agreed on me. 

1 

. l. 

:v•.•. f 	 :..;. 

:. 

t;-; 

•1 

The third complain regarding-th the dlfferente of. 
money of the'Pj,4.ipj' have already been shown to 

SAO and as 	.. per hin instruction, 
we have remitted the amount to the PAO, . 

Guahatj from the recoupment imprest amount and now its remain 
a very narrow sum to be remitted. The same ould'also be 
remitted to the PAO within a very short, spell of time as soon

-as the recoupment of iniprest money received from PAO,Gaahatj0;. 

That Sir, I have exhibited whol 
para wise for your honour's kind examination 0  Further, we 
are leaving no stone unturned in rectifications of errors in.' 
the Cash book and other books of accounts. Eloborate efforts,4, 
have been exercised to avoid further anomalies of accounts 
the various accounts, 	 in - 

IA 

''• -/ Thanking you0 	

t : 
Yours F'ul1y, 	: 

1)ated Dibrugarh, 	 .. 	

.: the 27th Novernber,1993 	 . 
( Md. I.HAQUE 

 Accountant, 
PDK,Dibrugarh 



• To 
V 

I 
\• - 	

- (c). 
leb 

The Director, 
Doordarahan Kendra 
fbrugarh. 

Sir, 	 I 

• 	 Kindly refer to this oPflca memo 
93..P/43 dated 20-11-93 1 have the honour to lay the f011owing 
?el.i facts for favour of you kind consideration and flecessary F 	wctton, 

That Si FP I have transferred from C•C.WOOAIR.01brUgarh. 
on 5-1..93 and Joined as Cashier at this station on 	- Therefore my 

involVer?t a r dioflgjbjljf. j93 as cashier will atane - 	- 	
onward. Therefore SD'S requese to ver1f 

my 8arvice aa csshjei from that day to till data. 
rurther, I have Cleared the amounts of cash for the 

pravou5per1od with 11OYaly and honesty and unadjuso accounts 
have been cleared fat the prejous periods (whon I was not as 
Cashier ) I am cont4 	that there is no anomoijes of accouflt8 how, and the rest of allegations of the memo, can be stated by 
accountant which may be treak)aa ommiasfon or accounts, 

The rectjfjcan of the cash book has been daily doing aa per tn8 truction of Sr. A.O, 

••F q Thanking you. 	• 

Yours faithfu1ly 

( 'SRi P.N. SAIKIA ) 
CASHIER. 

fc',, .:::• 

( 
.•.• 	c 

\ 
ok/. e_,r, 

""K  1 



DOOj, 
	OF 
	 Ci) 

O.DIww/e(2),93, 4s4,4, 	
tate t 27-.11..93 

QDER 

In 
supersession of previous orders of 

aflotment of duties of clerjc staff, j is 
hereby ordered that from it Decenther 

1993 Shri , 
Nath, CGI will Qk as 

Store Keeper .ir • ttth 	
He should hand over the charge of $taticrlary arid  furniture to Shr± Pran Bora, cdii 

right from today upto 30th NOvember, 1993 He sh 	
suj a dijicate list of 

handing Over Charge to 8r.A.O Q  siult,eoi y who wil i 
als,- &uct a te t cheek on detailed theck of physjcj Verifj,tj0 

i n where..ever he feels necesa 
2. 	

He should hiLncl over the pr 	
of Nt pertaj. 

han 
lug to liveries to 	 o forna Irxvoj 

togeth With the lett 
SdflCjfljflg the advae pant of reaso 5 for the iflQ 	

bili of liveries Qiving rd.nate delay and 
threatening Sr..k.0. that the }flv blU will be missing if sent 

to  pA0. (3uwEti 
1 1  Shri So Nath, CCI, 

Mlç Dibrugar 
2, Shri M. 	CGI/< DDK, 	)rUqarh1 

3. Shzj. Pranab Bora, CGII, DDIç Dibrlgarh. 

- 	
(M.c, Ri) 

t) IRECTOR Copy toz I. Shri p.c Dttta, tijt $ecreta.. 
tijt, with referce to their letter 
93-.12 dated 27..7.93•, 

2, Shri M.g0 Joseph, so for DC a 	CoPe jc 	, DoordarshanDoä Bh 	
Mag,  rence to thefr 	 New De1hj110 ° 01 ith refe 20-9..93 It is statçã tha.-t the rrtter of 

 supply of liveries is belug 
personafly looked into by 3r.A.0. 30 3 (P4i to ,9E) 	4. &EJ 	 1 Shri. V.p, 	alexao, 5r.A00., 	Dibrug 	wits refe... 

ren to his nate dated 2711g3 	
Should ensure prt COtiflance av"iding delay in Si.P1Yi1Ig 

lverj.es 61 	 7 Wc 	8, File 	
of allotment Of Duties, 

DIF9TOR 

H 

• 	

ft 

.01 



Re 
Ra.23/. 

3 Re.175/. 
Ru.176/. 

Re .3795 .uci 
Re. 709.00 

Re.9713.00 

Re. 421.00 
Re. 5632.Oo 
Re .5280.Oo 

3 Re.17/. 	a. 352900 

audit reuj:(33IE2nt has boon 
tho mattor poz'eorielly and 
can be Ieeuod to group 'D'&'C' 

for frau yaor o  

Yareincorely, 

C14 	RAJKHUuA) 
r 

Cont. 

'S 

rrt  

EXECUTIVE PRODUCER. 

icT7 
( 	 - - 

so 	Tetegrap;1c address : DOOR AA 

tfJ7 ?f 
	

09 , 

GOVERNMT OF INDJI. 

C' 

DOORDARSHAN KENDRI, DJBRLJGARFI 

(to Ro 

rr frr 
;— tb;ço o  

Oe i/P0!/39 ( 9 jg314/4 t,  

boar ShxL 3hattscharc 53hrib, 

000RI3ARsHAN KENDEIA 
P. 0. C. R. Building 
Post Box No. - 8 
DIBRUGARH :— 786003 

!DATED 	I 

X am  aondlng hO&jj.1 the ?ullun "tlJ.e ?cr errengjnç3 payment 
In respect of N.Y.0 (tJ8n8o) LtcL 	caj1 3hc Roó,Dib,p along sith &i aopy Of 	 Seotjon 	or 

S.?.93,Ln ich pezejsjon to eko the advancopzirent ofF •3i 3 Ofl/. Thirty five thouaand eight hundred seventy eevon)anly,to N.Y.0 ha boon grated 	purchasing the "intox UverIee 0  
 Woolen Cløth 43.00 wtz. 
 Woolen Cloth 16650 stz'e. 

39 ølankgt 0 Nos. 
 Wor Cloth 42.25 etra. 
 woolen Cloth 143 ntzs. 

5. 32 No 
-10 N.O1a Woolen Jersey 30 Nos. 

. 'ioolen full SluOvød 
3e&'eiy (Ladies). 2 Nøs. 

I opo that your 
no ?U1?IlXJd and I request YQY to look Ita 
sxpedjto payaant,so that the u$Mtor lIueriie 

-totLduijg tlw current of ULqtez. 

With beet uiehae 

£ncl..s •bave$.. 
Shri 
Pay & Accounte Cf?icor, 
PUiijety Of I & 3 0  

Zoo Narn 	ti gj Roa, 
Guuaha t1.7o 1021, 

frc 4  

• 	r 

4 



Copy 

1./8 N.TC,Shoij Room,Neu 1v1 arket,Oibrugarh ,.786001 It is 
aquaated that the goods may kindly be supplied as there 

is no hitch for arranging payment nou.Your Co-operation in 
the matter is highly solicitci, 

/ 
N,/.ShXi V.P.Ohale,ow,S.A,Q ,D.D.K,Dirugarh jith instruction 

to pursue the mltter 'f'urther. 

DI 

1 

* 



o • 	Natjona1 Federation o f
Inf 'rmation'and BroadcastingEmp1àys 0V - 	DOordarshan Rendra::::: Dibruarh Unit. 

The Station Director, 
Doordarshan Kendra, 
Dibrugarh. 

Sub:- Minutes of Gener1 body meet of lFI13E,DDg,Djbru 0  

S 

Sir, 

- The 5 U] 	tcjtecj above the undersigned on behalf of all 
the staff of DDK,Dibrugarh. would like to draw your kind attention 

towards resolutjon adopted by the general meeting of NFIBE,bDK;Dibrugarh 
Unit. 

It is unanimous motto raised front all the staff regarding 
the rudeness and 	 unbecomming behaviour of Miss I.Amma 
to the Seniors/Juniors and ill treatment toward's Group 'D' staff

0  Miss Indira An-tma,pA has made a detorjoted situation at the office 

premises after her joining in this station. A fw examples are 
bring to your notice. 

(1)On 16th Bept'93 during the time to uGheraw to. Station 
1-Lead" as per agitational programjie called from NFIT3E, steering commi-

ttee on our legitimate demand when &ll the staff were attended for 

peaceful prcgramrne,a nuisance situation was created by Miss Indi 

Arr&ma,PA and ilitreatment towards the staff which tempted to all the 

staff but it was restrained by somehow. 

(2)Miss Indira Arnrna had quarrelled with Mrs Anjaria Dutta, 

Peon and ilitreatment to her without any provocation. When Sri D. 

Bordloj, local Secretary,IgE AIR Sc DDK,DirUgah, had tried to 

made understanding between them but Sri l3ordoloj found a rude beha-
viour from Miss Indira .Amma,PA. Because ii 	did not taken any 
action against Mrs A.Dutta as per Iflra AmmaEs complaint letter since 

the NPIBE has not found any fault from A.Dutta,peon and that mistake 

	

• 	was created by Indira Ammá only. 

S 	

5 	

5 	
1 (3)srj S.Nath ha been mislehaved by 

Mi'SS Athma Suarelled 

	

• 	with him by using uncivilided and unrestrained language at the top 
• 	of her voice in the glareJof staff members 4  

(4)On 
the first ay of Production assistant Intey1.ew (Oral) 	 . - 

	

• .1 	when our deputed staff asking th
jfjcates for physical check up 

as it is to other candjda4es as she too offered as a canddat on 
hat post, but Miss Amma has shown rudenesss and refused to how 

• 	certijcates to them. 	 - 

-- -- 	

Contd,..0(2).... 

4 



- 	 - 	- 	-- 

-2- 

Uptill now MFIBE was silent and giving a chance to erto 
orrect herself. But it appears that she has acciereted her dubiu '" 

dealings and acted in a manner unbecoming of Government Servant ir 
gross violation of rule 3 of ccs Conduct Rules clause 4, 1964. 

The house unajmously decided to expell her from tIBE 
and she will not be concered of any matters of NFIBE. 

It is also brought our notice towrds her rudeness beha-
viour to Outside visjtors If the Head of the station's PA behaves 

in such indecent way, what will be the image of our department in 
Outside? So 

it is informed to the Head of the Station that bliss Indira 
Amma,PA of Director, Doordarshan Kendra, Dibrugarh has violated all 

Official decency and decorum which for tantamount9 to subersive and 
• 	

discipline and warrents stern action against her under CCS(CCA), 1965 

The Federation therefore, demands immediate transfer her 
from this station for Such gets which broke the peace of the 

Office.Otherwjse Federatlo(NpIBE) will bound to take other coarse 
of action under juridjctjoj of NFXBE's rule, 	 4 

of electricity bill 

the staff regarding 

' are just a Hostel 

between 'Be type 

'C' type quarter 0  So 
'Be type - Rs50 0 00 
'C' type - Rs 2500 

• 	'D' type - Rs 20.00 

- 

This is request from the staff to deduc the electricity 
bill from thequarter staff in current month and meet In arrears. 
Since So 

many staff were pssed away through this station without 
deducting electricity bill so 

t—is (iUite contradictory anjong the staff. 

With thanks, I 

Yours faithfii.ljy 

JplIryr!j 

. 	 , 

Dhtu3(h Ufllt r  

copy to :- 

The Director Gnera1, Doordarshan, Mandi House, The All Unit Secretary, NPIBE0 	 Nw De1hj  
The DDG(NE), Chandmarj, Guwahatj 0  

(lv) The Chief Engivneer, AIR & Doordarshan, Calcutta. 
(v) The Station Engineer, DDK, Dibrugarh. 

• (vi) The Station Enginer, DDMC, Dibrugarh 0  • 	 - 

• 0 

fF 

(B)AS regards your 1CM on the deductIon 
from ,the quarter staff some objection raised from 

the rates andx arrears. Since the 'C' type quarte 

accommodation only and there is a vast difference 

quarters and 'D' type quarters are almost sjne to 
rates should be a 
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To, 	 H 
• 	 The Director, 

DD1,Dibrugarh 0  

ub 3 A7ttendirig office at mid night by Sr 0 AO 
--.reportedJy Scurjty Gupr ,  

Sir, 	 1 

With due respect & humble submission, 1 beg to 
state that Shri VoP.Bha1erao, Sr 0 A0O 0  at this station came 
into - the--office on 8th Dec'93 at about 12.00 Hrs mid-night) 
and opened his office room and gone away to the càmpss at 
about 2,00 p.m0  (night) 0  This has been reported by the Security 
Guard, Shri P0K,Gogoj in the next morning of 9th Dec'93 to 
Director and to me0 : It is alsom stated by him (Shri Gogoi) 
that Shri Bhalerao, told the Security Guard that myself & 
Cashier had threated the life of Shri Bhalerao for which, 
it's learnt, that Shri Bhalerao had given a Ring on the same 
mid-night from his chamber to his residence informed the 
above allegations (100 life threating of Mr0  Bhalerao), 4 ''vei Cc 1 d 	c/ WLOie A?  

Therefore Director is requested to look into the 
matter and take necessary action 0  

Thanking you. 

Yours faithfully 9  
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ANNEX URt,/9 o Administ-ratjve Staff Assocjatjo11 
00 Doordarshan Kendra 

Dibrugarb .1! 1f 11°. •... .............. 

Datc ... 3/ 1 /94 -  

Oibru 	meeting of Administratfvp Staff 
garh held on 3/l/94ät 1 P.M. 

he 	
over by Shri P.C.Chetja,H/C the f011owing resolutjon. 	adopted. c 	1) 	

Representation submitted by Shrj S.Nath.CGI vId dt 4/i/g h 	not be 	forwarded to Director Ceneral by the 	Fjc after a laps or one month. Th autori ties 	keepjn0 mum in this ,respect. Association is great coflcerr, over 
Such attitude of the S?ice. Sri Nath is hereby reque5 	to submjtt the same to the DrectoratE? General as advance copy. The 	

Qihrugarh tis requested to varify the same at the 	
Director, 00K 

earliest, 
2) 	

SInce the authorities P 
against misbehave, misco 	ail to take appropriato action 

duct misdeed and criminal actjvitjeq of a senior most officer as Provely reported 	Sri I.Haque,0 vjde his information (written) dated O9/12/g3 4.11 Staf'F of UCK, 
Dibrugari) has Strongly dEsired the 

action against th defatjjter wIthin 7 days or recejot of this resolution,  

Forceble recovery from salary (wIthout recovery Prom 
cash lying at office since long 

hack)from any staff is not permitted by rule and has not provjded in the constjtu_ 
i'tion Therefore the Director is requested to take a spot enquiry 

cto this matter and take actionnst the officer for whose 
wrong information the family of the poor employees have been 
Sufferjng for not disbursement of monthly salary 

In ñjll. 

Drastic wIlifull action against cashier Sri P.N.5ajkj3 \ (hen there is 
no fault with him) is not as per rule and law. 

was governed by 000 and controlling officer. There- 
ore if the authority think the above action 

IS right then the ' previous 000 and SE may be called for. 

Perman
ency/Probationary case of the staff those who 

Ll 

have completed two years of service may please be taken up at the earliest. 

please p /may Proper allotment of duties of administrative be 	done 	irnrnedily. staff 

/ ) 
from staff Recreation club of DDK,Dibrfjgarh may Coloney 	tO,OFfice 	site. please be Shifted 

ieg;es 
The A.54. 	Dibruqarh 	unit unanamously to New Delhi 	to decided to 	send 

scretary 
1Ies which 

meet 	to discuss and president of the A .5 .A. 	re93rding is 
with the 
various 

Deneral 
Prevailing un- the office since 	three/pour 

aflame- 
months 

g,Aoonrnn1l4U 

•1 



Administrative Staff 
Doordars1an 

Associatjor 	/0/ Kendra 
Dibrugarb 

3/1/g4 a.. ............. 
.. 

back (f'cr gttjng Nation idide Support against 
thr -( 	

tion act oP the authority). The ARTEE will ala be requst 
to send two delegates to New Delhi with us For 

narrating the probje Pcinq by the antj 	ataff of 0D<, Dibruqarh. 

The dSsocjatjon Ielt it necessary t Form aco-ordi- 
WYY  

tir 
cjee with th ARTEE (in iocl lvsi) to etjnrc 

aai.. iat d 	itjfl/aCt ond repr 	Lye meau.re oP 9uthorj ty /RTEE ha fufly Oupport 	it, 

, g) 	
Assocjatj0n Oibrugarg, unit meeting thould be held fjo  

cJ, 	once in a month (i.e. 1st week or every month) 
/ 10) 	

Secretry of AA has delegated 
(03..01..94) meeting to 	 Pull power by today'a 
h 

	

	 write to the Diroctor Generaj 000rdar.. an, New Delhi on
. hehajf of association 

Ii) 	The SafliOrmostoFftr 	 uent on c:/L  or 7 ay 	.e 	
• 

	

But he did 	t t:& 	hact from and ad 	stoying at home Por lo 	3 nonth without r \i inortL 	/intimation to this oPrj. The office had aeverly V4
1
1 kaminded him, but he didnt respond any time. The oice had 

 f 

	

	
( at last taporta to the Qte, fo seekino Permission-to place 

tils Case with the police authority (all papers connectjnc to thc 
above era erIcloed) Aftex 3 mnth kepjg Irium ho informed 

this o.tce by talegram.'This-0--the ac tivit0s of a senior most 0PPic8. EJut n action is so far been taken by the off-ice autho- 

	

rt 	 the abv, there are a members of serious Factagajnst him Which is being 3snt to the D.G.000rdarshan, New Delhi With 
statement for verification. 

Sri-P.C. 3 aruah,CG_I has been authr'jd by 01 0  Association to diss with the lawyer for such pay cut fro
m the offici5i5 and oLhe ancillary mattcrs s 

buomitted the resolution to the Director Prom 51.No. 
)1 to 7 and 12 for immediate action before the eme'gency meeting 
Of the Association to be held an 1011194. 

- 	 - 

- 	

. 	 - 
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GOt/ERNI9ENT OF INDIA 
000ROARSHAN (Er%iDRA::oIBRucARH 

NO.OI8/DDK/8(13)/935/ 	
Dated Dibrugarh, the 
i9th 19 

With re?erence to his application dated 10'1_94 
Shrj P.N. Sajkja,CG...I Cashier is hereby informt1 that his request for 
changing his portf'aljo(except cashier)js under consideration  
provided he complete,-the rewriting work Of cash books etc. in vieu 

 of the audit objections 
raised by the Interhal Check Organjsatj.on 

of PAD, Calcutta. 

2. 	
He has not taken over the cash from the day of his return 

from leave on 1fl194, Hence he is havIng Pull day 
ticns to attend - to te above work 4 as early ao possib&a so that hu duty, can be 

ch.aO'ged as paz his raquest. 

3.' 	He i8 
therePore directed to arrange all relevant documents 

and vouchers Chronologically monthujse, he hinssejp 
may plesse 

/ intimate the date by iChich he IS likely to complete the above work, 
'-I • 	He is also directed to Co-operate ttt1 the cash advancE 

in COflSUltetjgfl with Sr.A.O, whoxx will brief' the proress report 
to the undersigned regularly, 

It 

) 

71 

To 
Shr•iP.N. Saikia,CC,..I Cashier. 
PP4prugarh. 

\}J 
( 	

) 

itapy to 

3h'1ero5r.A .000Dk, , Oibrugarh. 

2. Shri I. HaquOtAccountant, DOk, Oibrugarh, 
3.-.--S-teno to 5.D0 

& t& ®& @& &©& &® & & & ©& 
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GOtIERNMENT OF INDIA 
000RDARSHAN KEND::DIBflu[f 

N000I8 JDDK( 7 (J)IyS_gl 5,If9 	 Dated, Dibruqarh 
t h e :31st1.n95 

This is noticed that while working as cashier For the 
prjod,. Prorn/ 15-5-94 t16-1194 by Shri RoMoMazumder., LOC a discre- 

pflcis in 'the imprest account amounting Rs.5,865/_(Rupees Five 
ous,thd' 'plght hundred sixty Five) Only 'is incurred. This act has 

resultd a shortae of Rs.5,855/. Shri Mazumder is hereby directed 
to dpsjt the money within 7 days to the cashiex ih order to avoid 
any 'stern or drastic action over this issue. 

Any discrepencies IF noticsd aFterwards From outstandjn 
list of advance in addition to above advance that also required to 

ttle indivisual cashier in which period the discrepencies partains. 

( N  CAJXHOWA ) 
DIRECTOR 

11 

To 
' 	 hri R,fl.Mazumder, 

Lower Division Clerk, 
OQordarshan Kendra, 
Dibrugarh. 

1' 

-411~ 

*** 	 *4 
- 
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llS 	

GOERNENT OF INDIA 
QOORLJARSHMJ KENPRA::QIuRH 

NOlip DDK(j) Y5—S 	
DATED, Di 9HLJI1kRH 

tIE PlO 

This Is noticed that while working as cashier For the 
pariod PronHl5_11q4 to till date by Shri SoChakraborty LDC a 

discrepencies in the imprest account afnountjn Rs.536/_(Rupes 
Five hundred thirty SIX) Only iflcurred. This at has resulted 

a shortage of Rs.535/_. Shri, Chakraborty is hereby directed to 

depo-gitee. the money within 7. days to the cashier in order to 

avoid any stern or drastic action Over this iSsue r  

Any 
discrepencies IF noticed afterwards 'From out-

standing list of advance in addition to above advance 
that also 

required to settle lO-divisual cashier in 
which period the discrepencies partajns. 

5'  

( M.C.HA3{H1]UA ) 
DIREETOH 

To 
ihrj SoChakzaborty 
Lo'ior Djvjfn Clerk, 
000rdarshan Kendra, 

** * 	*. 



/r

IV  The Dia1. 	
)J j')f Jcth DOordar&hari Lridr, 

Sub :: Request to extenci the last 
d.3t0 O J. fec c y cry of the s hortarn . 0 i 

3 1St March 95./ 

Ref :: Memo N D I L3DDJ.:/7(3)/95S/5319 dated O1-Q_q5 

Sir, 

With due respect and humble UIJiisior, 
I, Shrj Radha Nadhab Majumder, L.L.C., 

WoUld to sLate 
that I regret for not being able to Submit the shorIt 

amount 
of IMPREST fund by the due time as per your memo 

N,  mentionEd above. 

That Sir, .1 am a Low.r Th.vs0 Clerk of 
this office and accordingly my salary is about s 

2,25Q/ 
per month. Moreover, I am the only hrcad_rnEr of iy £am ly, 
But still, I agree to pay the as:Ked 'rnoun; h  

beside facing a lot of problem s  

Therefore Sir, ke0pj 	in v 	f l:h 	h)v 
fact, I hope you will be 1nd enoiiqh to cx nd th 

date of recovery uoto 31-03_95 ant ohli2 mc 
	bich I 

will he very mch gratefli] o ynu 

Thanking you in antiojp,r1 

n 

	

Ynui 	I 

i/;aIcç 
• 	

-.- 	 ( ibi 1 	h;B iAJUI1bER ) 
I 	 Lcr 	vInl,u Clerk 

Ic 



ovLrrr4T or I?11  
LonL 	 NUT y 

ot •  O1'rtig;rh, tw 
Jibrtry, 1 995 

0 R D E 	R 

5hri 1. IThqqa ICcountnnt he -'gr' ed to piy fli.800/. 
(RUpPg5 eight hundrr!d)only in Pr s'nc' of '.O.(rj r.c, llfnrnn) 

& Cehjer(5rj S. Ctrkrborty) & th9 Pormer Cuhier(rj P.M. - 

,e ifter 9ett1cnint of Tour TA b!1. flo.4-'2(1)1326 

dt.Q'..05.14 or Shri K. Raminan g  A.E. He has tkn Rv.tjO/. 

(Rp5 iht hundred)Qnly from tho OD?IC Cehj 	hri fl. iiki 
C.G,.I in an 'rbitiy Minher on 1706_r4 ns prr 'ntry in the  
Cesh Rocovory TA *dvence 	gitor Page NOQ O  

/'. Sri I. Heque, Iccountnt he not refunded Rs.ROa/ 

(Rupees eight hundrad)only till thit, it is hroby ordrtd thnt 
Ciahjgt Should recover Ra.RoO/.6(nup0 	eight hundrn)only From  
the selery of Sri 1. Hique, Accountant ?or the month of Feb'nS 

S issue cycloatylad receipt for Imprest morr!y recovery. lie is  
harøby urnecJ not to reourr such in3tncr!9 in futi;re. 

( MefljI<HOI4 ) 
ILL F. C IOu 

Copj 

Sri I. Hique, Nnr Outdoor Stndlum, .0.8oirngimath, Oibrugerh. 

Sri I, Hsrtu,I 1 ccount,nt, Doorcrshn K'ndri, Dibru. rh through Chic-  --- - 

Senjo 

sri RJib SStki , , [DC, Clhrur 

Sri S. Chkri!ort,, Cshjer, EH., Oibruqrh,. tom,kd 
rcovry is nbove, 

•1 

- 

1 
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GOVERNMENT CF INDIA 	 116 
	C 

000RDARSHAN KNDRRI:DIBRUGARH 

NO.OIB1PPc(TV)Iaj3)1go_A( 
	

Catec, Dibrugsrh 

The scrutiny of the imprast TA advan,ces has ban 
tponducte4 and found that Sri I.Hquc3, Mccountant has not ru'uided 

1300/(!upe3 tino Thound Three Hundrsd) only 
date which was taken by him on 280492 for his tour to PAO,Calcuttae 
lie was reluctant to, pay this amount when asked for on 3112-93. 
The TA bill for this tour has since been settled and thurs appears 
liD rea3onin; for keeping this raPund by him pending. Thii sort of 
his untrustwuvthly att1tud are unpleasant and against financial 
diaiplina which is not axpecud of an Accountant. TtraPora, a 
sum of 4.1300/(Rupaus One Thousand Three ;Jundrsd)only is bHing 

!BCoVered from his salary for th mont of F1995 for which 
Ceahier will issue him a printed receipt for having recovrad the 
said amount. 

S -  

( r.c. 	JKIU3A ) 
DIRECT3R 

Cony tit". 

. Sri I.Haqur3, Near outcior StaciLnn, P.OIeoiragjrncjth, 
Dibx'ugarh. 

2. Sri. I.Haque, AicQuntnt, foorthhan Kendre, o  Dibrugarh 

3-j Senior A.D./A.Q, 

4. Sri 5.Chskraborty, 000rdarshan 	ndra,Djbruarh to 
make recovery as above. 	. 

AL 

£øomw P. ZLG. 	 1 
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Telegrap;dc address : L)OORDARASHAN 

'Jrti iwy 

GOVERNMENT OF INDIA 

VUVWT 	, f;r 
000RDARSHAN KENEJRI, WBRUGAIIH 

itto STT'o f'f'i 
at Orr 

NO . 01 e1 00 K1 14 ç3)lgs..sI' 
Ti 

1, The Deputy Director General, 
North East Raion, 
000rder8han Kendra, 
Guwahatj, 

2 	The Station Director, 
All India Radio, 
uuahgti. 

000RUARSHAN KENUUA 
P. 0. C. H. Buitding 
Post Box No. - 8 

DIBRUGARH :— 786003 

1TIi/DATED....22. . 

Subz-Proposgj. for transfer or Shri. I.haque, Accountant 
DOK,Dibrugarh to DDMC,Jorhat. 

Sir, •-_.._, 

It is understood that due to sudden demise of Shri B.C. 
Oouerah, Accountant Doordarshan Maintenance Centre, Jorh9t a post or 
Head Clerk is lying vacant there. 

L-fspropod that Stir! I.Haque, 
Accountant may kindly be tranferred to DDMCJrhat who will' be releived 1 	
immediately without waiting for a aubstitutej Shrj Haque was recruited 

as CC-Il in AIR,Dibruggrh and since then he is wprking in Dibruqerh till 

This office hs got an imprest amount or Rs.40,000/_(Rupee3 
Fourty Thausand)only. ShrI Haque is in habit of misappropriating the amount 
of imprest 6y showing incorrect account of cash 'advances paid to staff For 
tour purposes. Though the staff members refund the amount, he indicates the 
amount as ate4i outstanding. In the Course of time such amount 

So accumulates 
that no imprast money is avajble. Such shortage of irnprest money ld to 
utiljsatjon of amount of misce!ieneous redeipt two 

years ago. Our Sonior 
Administrative Officer faced so many problems to get this amount remitted 

to government account and to recover the reit of the amount from the concer-

ned cashier etc. During the leave period of Sr. A.O. Sh'i I.Haque,Accounta_ 
nt migujded the new cashier and again , shortage,of improst cash is aocrrtn- 

(Contd .... 2) 

t Oki 

1' 



ird by the new Administrative OPficer, who had no alternative except\ 

orders for recovering the Shortage amobnt from the new-
cashr, which is under pr,ocess 	

Shri Haque, Account thus creates 

escapes 
roblems and cashier have to refund themount. Shrj 

on the plea that he is not Supposed to handle the cash. Neither 
the Station Engineer nor the Director is dBsirab1ehis retension in 
this oft'j1 

 The Sr. and Jr. Administrative Ofjcers are Pacing the 
problems created by the Accountant. Both Jr. and Sr. P.O.'s are on 

tnure posts. New P.O.'5 will always come ti thispalce and will .f(' ±nke _t 	
such unhealthy undesirable ituationg for their no faults 

The cashier face the problem of recovery and 
	- other clerks have lost interest in becoming cashier 

80 long Shri. Haque is in this office. 
Or Head Clerk has expressed his views that unlgs the imprest account 
is maintaLned accurately, he will not take over.the charge of an 
Pccount 	Some how We have convinced the Head Clerk to look after the charge of an Accountant xi' n addition. In DMC the imprest amount is to the extent of Rs.10 9

000/_ and tour occassjSng of staff members 
are very less, 

when cash TA. Pdvance arccounteb1e very easIly. There-
fore, Shri Haque will not have chances to misappr opj a t e  ca 	 the imprest sh.  

We shell be gatefu1 to you fr materjaljsatj
on  of the of Surf 	 from this oFfce to DDMC,Jorhat OS early as posaib1. 

(.CLo) 
DlRECT OR  

Copy to_ 

Sr. P.O. for information gnd necessary action. 

a; 

We. Auom.nf P IL€, 

4 



To 
the Director, 
oordarshan Kendra, 

Di b i u q a rh. 

4 	A'/ 

(4S 	// •\   

Nf 	k 

\ 

Subz-misbehavjng by Office Stnff by name Shri. T.N.  Swargari, Helper.  

Sir, 
I, Sp,j Sudip Paul, LOC would X, 

1 
 ike to state that 

I have been misbehaved and threatened by one of our own 

6 
staff, 5hri T.N. Swargiri, Helper. 

That, Sir, I have been- geputed to assist 5 hri S. ChakpE  

raborty, Cashier to distribute the salary money. Rance I was 

doing o. While I gave the amount of' salary of Sh r i Swargari. 
if Ra. 	 one two rupee note was included in the denomi- 

• 	nations, which was not in good condition.. He requested me to 

change the nato, but as there was not any good conditioned 

note. 50. I asked him to collect the said amount later From 

the Ceshiorhrj Chakrarty) on the basts of good f'nith 

But, I was surprised to see that Shri Swargari 

got angry with me and threw the damaged note and accordingly 

he threatened me saying that he will treat me outside the 

campus. 

So, I don't rind any such fault; from my side for 

which I can be charged in such a way. 

This Is for your kind informationwith a request to 

look into the matterseriously and also to take disciplinary 

action against the guilty person. 

YaUrs,-faithfui1y, 

Dated, 3-4-95. 

Crpy tcs:..1) Station E4oeer, For kind ;; inf'orrn'atjon, 
2) Sr. A.O. for information & riecessry action. 

a) Secretary, A0S/ 9  00K Dibruqarh, 
4) S 	frt,L 

 

APTrr flfl 	fl4hriri,rh 
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• 	 -. 	 COVLHNNENT Of ZttDXA 
GraoRnAflsfN_KENORA*rDRRUGARH 

*. 41W  

__ 	

the 4tpiil'95. - 	 - 
VtERR13DUi' 

Imp 	 U 

1 

it in 1GCtS4 th14 	43 in the a?tonànri 0  L*il 
beiany" rav the L3tth of N$rh'95 9hii .PeulLDC t4a 

we Aaijatarst in cuh 418bsaeant ga'a a tso vt*aa nata in a1y ps 
peywentTcP .ia7o/ G Siii Ti*tha J4th 	rgaj, H1per. Shri 
Swargari• qit aiiijiy with Shxii Paul uay&ng that tn b. p- nota 
W8 not meeptA464 141i ~GLAQ 	 i SUB ai 	iczy that 
ho thxaçthe demegd note  of two  mpvc* ~' hi Paul ueing inultLn 
lan9tagg and thraatnad Shri Paul that Ps'a &tll treat him uut4dt 

the ef?Lce ca'ispu. This wa brought to the notice of Diwtar 

Lennidiat*ly by ,  Shri Pss4. I 

2. The above mj+havtpw an the paR't at Sari Swargari 
to aoiftet afice diacIlta end Rulou of Lk and akder. ThrI 
Suerfpvt in therfars dirs ted$ihy dieciUntry oction 

• 	ehauld not be taken aaine hiit& lib tixplanatLcrn ehuuld rich in 
• thi3 a?l'ica within three 7' ye of 	 this immarandup o 

I- 
4 , 

 

(PI X, A3)<Hotrn ) 
OIRCCTOR 

Copy toz 	• 

I. $hj Sudip Pu1, L0f. 

2. h1 5.Chekr4?bCXty. LDC 
7- 

,,Z'pere Capy. 

,** •**--______ 

- 

1 



OP 1D.A 

140 	IL;:)Yl 36 JSJ idri!tkruçr. 
the 5 th A'25. 

I' 

S ut ' 1 An inr 	rxuc 	1rior 	rmjzt, 

Q11o,;jn prllcLcjlu:e holc he '.rv'ci b 

	

concene1 Ltor p,ytnent uf 	r1ur- r1aLn 

1 	 t (1Tj ClnJUMI, of pr'icv: rnnnth . - t tijilld be subm.ttod 

to Accounts Stjcn I€Eor- !Mth oj next rnth 

2) 	 : Tu 	Caiius 	Ot1.( 	tted to ACc.O.11t 

.ctioii within n i'rne: aftr i ni1ttr,r of tour. 

) ?.;n3cj, 	t c p1,/urtoon3 rf miijrtetj. 	hts/c8px.le3/' 
£;ills 

inJactLnv ,tc.. Lout. b( v1*rjt;ted to Accunti; 

SOctiona along with ths mical cliaø. 

ChH 	YI cC3sh repayment *hoittd be zn4e to Cihiar orUy 

• for mhich c1sh xi:.c (Si k;tS ehc,u.i be obL.ine. 

(i4.C. vvIA 
Copy for e.trculntiqri tot'. 	 . 	 gaECTOfl 

4r17 1r 	- 
Ti he i'rector 

ttLon L'fli.ner 

A/kL? 

r • • . 	 . 	 -- - - -- 

f.C. 
G) 1otice 

7) All concerna klei1inç, isti,tt. 
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the fle** 	eO tha paxt? the Ceil4az and 
jn fete 	 Toti T4 21s by the Conwaecj 
O?ftct4, 	OPGUfl g?l mp:a$ money e t standing eainst 
the pXess at t4e O?v 040hich has Zeatt to continuous  
£nezoae 

 
4$0 a1 in .paienont *dánce4• 

SCtiakab 	Ca £ex La thaz, di'atthd to 
jg the Tmpast Cach A eduazua in at&tcteiiy 17  x ui a tho Bills  
A payuer ett ta ajd disciplinary action 	rt tiui 

The Jist of ,  the affiojals and their amount is attvCh'34J with the 
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Extract from the Constitution of India 

ART. 	1i3• 	urceEJn lit 	
ijith respect to (ti1liirfrs.._(J) So much 

of the CSIiIIiatCS as relates to cxpcndjtir charged upon the CorsoijJa(ed 
Fund of India shall not be subnjitte.d to the vote of Parliament,  but nothing 
in (iris clause shall be ConStrued as preventing the dISCUSSjOII in either House 
of Parliament of any of those estimates 

So much of the said estimates as relates to other expenditure shall 
be submitted in the form of demands for giants to the House of the Peo-Ple, 

and the Houc of the People slraU have power to a.srnt, or to refuse 
to assent, to any demand, or to assent to any demand subject to a reduc-
tion of the amount specified therein. 

No demand for a grant shall be macic except on the Ieconiureir. dation of the l'rcsjdcrit 

ART. 114. AppropriatIon flhIls.( I) As SOQU as may be alter the grants 
under Article 113 have been made by the House of the People, there shalt 
be introduced a fill to provide for the appropriation out of ,  the Consoli- 

• 	
dated Fund of India of all moneys required to meet- 

the grants so made by the House of,  the People; and 
the expenditure charged on the Consolidated Fund of India 
but not exceeding in any case tire amount shown in the State-

• j 	 ment previously laid before Parliament 

No amendment shall be proposed to any such fill in either I louse 
of I'ariia merit which will have t lie effect of varying the amount or alter-
ing the destination of any grant so niade or of varying the amount of any 
expenditure charged on the Consolidated Fund of India, and the decision 
of the person puesiding as to whether an amendment is inadmissible under 
his clause shall be final. 

Subject to tire provisions of Articles I i5and 116, run money shall 
be withdrawn from tire Consolidated Fund of India except under appro- 

• 	
priationi tirade by law passed in accordance with tire provisions of this 
Article. 

ART. 1 
115. Supplennelltnry, additional or excess grants.—(I) 

1 he President shall- 

if the amount author ised by any law tirade in accordance with 
the provisions of Article 114 to he expended for a particular 
service for the current fTharrcial year is found to be insuffi- 

• dent for the purposes of that year or when a riced has ariscnr 
dun inp tire current financial year for sul)plcurcntaty or addi-
tiorial expenditure upon some new Service not contemplated 
in the annual financial stateurreirt for that year, or 

if any money has been spent on any service during a finrancil 
year iii excess of tire amount gratited for that service arid F 

a
or that year, 

cause to be laid before hot Ii tire Itouses of Pan laurent allot her state-
• 	 merit showing the estinnateoj amount of,  that expenditrc or cause to he 

presented to the House of tire People a demand for such excess, as tire 
case may be. 

(2) Tire provisions of Articlol-s 112, 113 arid 114 shall have effert inn 
relation to airy such stalenrenit arid expenditure or deurarrd and also to 
any law to he made autironising the appropriation of nrronrcvs out of the 
Consolidated Fund of India to niect such cxpcnclittnr c or the grant in re:pvct 
of such demand as t frey have effect in relal ioir to the animal f inraullal state-
nrrennt and tire cxpemrditure nuentiorred tlrcrein or to a dnru:u,,0l for a j'r;nut 
and tire law to he made for the author isatiour of appropniatr' of moneys 
out of the Consolidated f-wrd of India to nreet such expenditure or 

• 	grant. 

Right to Freedom 

I ART. 1 19. Protection of certain rights regarding freedom of speech. etc.-
(I) All citizens shall have the right- 

to freedom to speech and expression; 

to assemble peaceably and without arms; 

to form associations or unions; 

to move freely throughout the territory of India: 

to reside and settle in any part of the territory of India; and 

(./) deleted; 

(g) to practise any profession, or to carry on any occupation, trade 
or business. 

AK1 - 	21. r Otcelion of life au:d 	rs(,ml F )erty_--No person shall he 
deprived of his life o personal liberty except dccoiding to procedure 
established by law. 

(ART- 	
46. l'ronwfiorr of ednenfional and cco;io!nle Infetists of Sciiethrtcd 

tastes, Schedulel iribes and other wel;cr seciinns,The Stat shall pro-mote with SI ,ccjat care the educational and econonric interests of time weaker 
sect!ons of the people, arid. in pu si'-ular, of tire Schccjulr Castes atrd tire Scheduled Tribes, and sludl I)rotect t henri f row social iujurstice and all (on ins of exploitation. 

11. 

.1 
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I ART. 	113. l'roceduie in 1. 1 "JI -IjaMellf with respect to estimtfcs. —(1) So much of the cstilliafes as relates to Cpcndittne cliai ged upon the Consolidated 
Fund of hidia shall not be submitted to the vote of Parliament, but nothing 
in this clause shall be construed as preventing the discussion in either House 
of Par lianreut of any of those estimates. 

So much of the said estimates as I elates to other expenditure shall 
be submitted in the form of demands for gi antic to the I louse of I hc Pco-Pk, arid IIIC I loiI'c Of tire l'(OI)I(' thall Ittivd power I,, 	 it, ni U, ref rise it, 	to any deiiiiriid, or to assent to any deriraird subject to a rcduc- 
(ion of the amount specified therein. 

No demand for a grant shall be made except on the r ecoullucli-
datiori of thc President. 

ART. 114. Appropriation J.tills.—( 1) As soon as may be al tr the grants 
under Article 113 have been macic by the Jiouse of the People, there shall 
be introduced a fill to provide for the appropriation out of the Consoli-
dated Fund of India of all moneys required to meet- 

(a) the grants so made by the House of the People; and 

(b) the expenditure charged on the Consolidated Fund of India 
but not exceeding in any case the amount shown in t he stale-
nirent previously laid before l'arliamerit 

No amendment shall be proposed to any such 13111 in cit her II uusc 
of I'arliauicnt which will have the effect of varying tire amount or alter - 
big the destination of any grant so made or of varying the amount of any 
expenditure charged on I he Consolidated Fu rid of India, and tIre decision 
of the person presiding as to whet her an amendment is inadmissible under 
this clause shall be final. 

Subject to tire Provisions of Aiticles IfS and 116, no nlioinev slr;ill 
be withdrawn from tire Consolidated Fund of India except tinder appro- 
priation made by law passed in accordance with the Provisions of this 
Article. 

ART. 1 115. Snppkineintary, additional or excess granls.—(l) I he I'residcni 
shall.- 

(a) if the amount author iscd by any law in ade inn accordance with 
the provisions of Article 11410 he expended for a pan I icnnlar 
service for the current financial year is found to be instifli-
cient for the purposes of that year or when a need has arisen 
during the current financial year for suppkruenl amy or addi - 
tioial expenditure upon some new service not contemplated 
in the annual financial statement for that year, or 

(1;) if any money has been spent ott any set vice dun inr a Firer ncial 
year in excess of the amount granted for that service and for 
that year, 

cause to be laid before both the houses of Parlianrenit another state- 
mclii showing the cstiniratccl annioririt of that cxpen'Iitunc or urtisc t 	he 
presented to tire house o' the People a dciinand for such excess, as lire 
case may be. 

(2) The provisions of Articles 112, 113 and 114 shall have effect inn 
relation to any such statement and expenditure or demand and also to 
any law to be made authorisinig the appropriation of irronicys out of the 
Consolidated Fund of India to meet such expenditure or the grant in respect 
of such demand as they have effect in relation to the annual Financial stat c-
merit and the eXf)CtiditnJre mentioned I herein or to a demand fOr a grant 
and the law to be made for the authorisatiomn of appropriation of moneys 
out of the Consolidated Fund of India to meet such expenditure or 
grant. 

Right to Freedom 

ART. 1 19 •  Protection of certain rights regarding freedom of speech. etc.-
(1) All citizens shall have the right- 

to freedom to speech and expression; 

to assemble peaceably and without arms; 

to form associations or unions; 

to move freely throughout the territory of India: 

(c) to reside and settle in any part of the territory of India; and 

delèIèd; 

to practise any profession, or to carry on any occupation, trade 
or business. 

ART. 	21. Protection of life arid personal hiberty.--No person shall he 
deprived of his life or personal liberty except according to procedure 
established by law. 

ART. 	46. Proinolimi of edncritionaI and economic hztensts of Se'v'Juted 
Cnct.'s, Sti,etlnlc4 IrIbc nwl other eI:rr c"iinns.--1le Stat .clia!l p,c-
mote with special care the edn.rcational and economic inter estS of the weaker 

sections of,  ilic PeoI)le, curl, it, pro ricinlar , of the Scheduled Castes and 
the Scheduled Tribes, arid shall proteci i licin Ii our social injustice arid all 
for ins of exploitation. 

V. 
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WvMUA4PNr OF INDIA 
ORDARSHAM K)M * DIBctUGAIIH 

10z 	 'f Dated Dibrugarh 
• 	 the ci Jiy', 

• 	

I. 

•Zt is obs?rved that some off ica itenia 
ejthxLse or, fixed re getting 3.oet zt time and 
agtm It Is nothing but a case of øtealtng which jl 
extaitiy done by some of thp stdf TmbGrs This nasty 

work has $poiled the oftee decorum of this 6tation,. 
It s vieed veiy seziJua1y. Security gu:rds are, 
henceforth, in8trüàtOd to be etromo1y vIç3ilani; by 
chectnjndjytduaIba, cooter and other veic1 
etc. Mytbing suópàCted ebbuld be •reportod tmme4iatoly0 

f 

• 	 10 ED/A 0/A/Sr A.O, 
• 	2.Ntice,id 	 • 

3, ecurity; officer. 

Acrva. 0 
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Ext ract from the Constitution of India 

39-A. equal justice and free legal ald.—Thc State shall secure that 
the operation of the legal system promotes justice, on a basis of equal 

opportunity, and shall, in particular, provide free legal aid, by suitable 
legislation or schemes or in any other way, to ensure that oppoi i j'iities 
for securing Justice are not denied to any citizen by reason of economic 
or other disabilities. 

ART. 	- 
1 226. Power of High Courts to issue certain writs.—(l) Notwith-

standing anything in Article 32, every High Court shall have power, 
throughout the territories in relation to which it exercises jurisdiction, to 
issue to any person or authority, including in appropriate cases, and 
Government, within those territories directions, orders or writs including 
writs in the nature of hebeas corpus, mandamus, prohibition, quo v.'ar-

ranto and certiorari, or any of them for the enforcement of any of the 
rights conferred by Part Ill and for any other purpose. 

(2) The power conferred by clause (I) to issue directions. orders or 
writs to any Government, authority or person may also be exercised by 
any High Court exercising jurisdiction in relation to the territories within 
which the cause of action, wholly or in part, arises for the exercise of such 
power, notwithstanding that the seat of such Government or authority 
or the residence of such person is not vithin those territories. 

(3) Where any party against whom an interim order, whether by way 
of injunction or stay or in any other manner, is made on, or in any pro-
ceedings relating to, a petition under clause (1), without- 

furnishing to such party copies of such petition and all documents 
in support of the plea for such interim order; and 

giving such party an opportunity of being heard, makes an appli-
cation to the High Court for the vacation of such order and furnishes a 
copy of such application to the party in whose favour such order has been 

• made or the counsel of such party, the High Court shall dispose of the 
application within a period of two weeks from the date on which it is receiv-
ed or from the date on which the copy of such application is so furnish-
ed, whichever is later, or where the High Court is closed on the last day 
of that period, before the expiry of the next day afterwards on which the 

• High Court is open; and if the application is not so disposed of, the in-
terim order shall, on the expiry of that period, or, as the case may be, the 
expiry of the said next day, stand vacated. 

(4) The power conferred on a High Court by this Article shall not 
be in derogation of the power conferred on the Supreme Court by clause 
(2) of Article 32. 

ARr. 	15. Prohibition of discrimination on grounds of reliiion, race, caste. 
sex or place of birth.—(l) The State shall not discriminate against any 
citizen on grounds only of religion, race, castc, sex, place of birth or any 
of them. 

(2) No citizen shall, on grounds only of religion, race, caste. sex, place 
of birth or any of them, he subject to any disability, liability, restriction 
or condition with regard to- 

1• 

access to shops, public restaurants, hotels and places of public 
entertainment; or 

the use of wells, tanks, bathing ghats, roads and places of 
public resort maintained wholly or partly out of State funds 
or dedicated to the use of the general public. 

Nothing in this Article shall prevent the State from making any 
special provision for women and children. 

Nothing in this Article or in clause (2) of Article 29 shall prevent 
the State from making any special provision for the advancement of any 
socially anti educationally backward classes of citizens or for the Scheduled 
Castes and the Scheduled Tribes. 

ARL 	Equnlity of opportunity in matters of public employment.- 
(I) There shall be equality of opportunity for all citizens in matters relating 
to employment or appointment to any office under the State. 

(2) No citizen shall, on grounds only of religion, race, caste, sex, des-
cent, place of birth, residence or aiiy of them, be ineligible for, or 
discrinunated against in respect of, any employment or office i.inder (lie 
State. 

1(3) Nothing in this Article shall prevent Parliament from making any 
law prescribing, in regard to a class or classes of employment or appoint-
ment to an office under the Government of, or any local or other authority 
within, a State or Union territory, any requirement as to residence withii 
that State or Union territory prior to such employment or appointment. 

(4) Nothing in this Article shall prevent the State from making any 
provision for the reservation of appointments or posts in favour of any 
backward class of citizens which, in the opinion of the State, is not ade-
qua tejy represented in the services under the State, 

Nothing 
in this Article shall affect the operation of any 

law which provides that the incumbent of an office in connection witlj the affairs of any 
religio5 or denomjnatjon iflStiEurion 

or any member of the governjflg 
body thereof shall be a person Professing a  in1 to a particular 	 part icufar rehgjo or beIong 

'I 

• 	•' 	• 	-'. 

Z1 	JM4 



z 
___-- 

L4 0 	(Jc4t,-  Gcc 	c2\pJ o<  

) 	

0 

;. 	

I(9A4— 	cw 9i1& 	(\Q 

S I 	 ( 	fr 

ty~
r)?O  

-? 

'H 

: L 
16/ 	 - 

: 

7 	 Q 1 

7 \ 

Jc 

_e--I" 

(c 	N 
'I 

• 	
, 	 \\/l•ç 	

0 

• 	

r 



') 

( 

• 

; 

7 	/ 	•• _/ 

=Y~! rC 

CA- 

	

TL k, 	cl- 

vo 

A  14, 

•
AY 	( 	Ac c 

5 	•. gL'ff• ; 
PrI 

rcx011 j 

, 

L- 	
Q 

PC1Q I 	. 	 S  

C, 	c 

	

'fl 	k 	•- 	

' 

• 	 • 	 • 	 S 	

S S 



NIP- 

r).  

"S 

I Id! k 	4  

4J( 

of 

r 15  '•1 
- 

LY
/4. 

Vj Q 

ON- 

S..  

5' 

S 	

\'\ 

• 	

// 	 __ 

S 	

S 

S 	

S 	€b i) 	 • 



ANNE)cufA1/6 
GOVERNmENT UE INOI 

000RDARSHAN I(ENORA::DIBRUCARH 
— -- 

NO :MISCIDIBI 9S.15 1 112.4 

ORDER 
— 	 - — 

The Drivers are hereby instructed to vacate their 

rest room with immediateerrectoccuy the One of the room 

of guest house at TV Colony, 

( M.C. RAJRHOWA 
) 

DIRECTOR 

1 9  All Or).vers, 

2 0\) 	A.O0/A.0 0  

Accountant/Head Clerk, 

Cashier. 

Shri Shambhu Oaruah, Crsphlc Artist, 
Custodian of Cuest Room in Staf'i Cuarter, 

Dated s, Dibruarh 

TO, 

a 

'I 
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MIN X u,F-# 

ARS 

k\' NO# DD/IT14(6)/9sA( 	Dated;Itanagar 

( Top 

The Dy,Djmctor Qenorai (NEro, Donrdersh.n (41 	
Doordarshan Kendra, ' Mk, 
RoG.Barua Road, 
GZAVAHATI 

i 	a . •u' 	.,. 
94. 

137 

tllp",  

01* 7 
Sir, 

4 

It is proposed to transfer 2 (two) Drivers from this kendra,for some administrati ve reasons
0  All the 

to kindly intimate 
concerned station of DD1 & AIR in NER 
them on transfer. 	

are being request e d the acancey pOSjtio to accomodat. 

agreed pr After recept of confirmation a mutually 
action, oposa' will be forwarded to you for further necessary 

'Yours faithfully, 

,( MAHADr SARMAJ-j ). 
SR. ADMINISTRATIVE OFFICER, 

FOR 
Copy tot... 

( , 
11 )%All SEs, of Doorcjarshan Kendra & All India Radio in NER. They are requested to kindly intimate the vacancey PO-sition of Motor Driver so as to enable this office to approach DDG(NER) for issue of Transfer Order. 

/ 

SR. ADMIHISI'RATIVE OFFICEp., 
FOI STATION ENGINEER 

'I 

A 



GOVERNMENT OF INDIA 
O0OflOAflSHN. KENORA :: Di9RUflii 

Dsted : Oibrugarh, the 
: 	 ___ 

To, 
The Chier Ticket Inapector, 
N.F.Railuay,. 	 - 
Oibrugarh. 	

0 

Sub : Request for giving details or 1st Class Reservation Sheet of 59O8ON8rj a  
- 0•00_ 	 Express dated 16-12-96, 

Sir, 	•' 

Kindly give 'us the details in respect of Shri G. 

R.0Rk9 who perf'ormeij journey in 13t Class (with reservation) 

bP 5909 ON Orahmaputra Express on 16th of December, 1994 

Your co-oeratjon' is enrnet1y requesEej. 

Thanking you, 

0 

Yous faithfully,  

0 	

( M.C. RJKHU 	) 
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LLLp1 
UV. DIJ3/1)Dlc/1(1 1 )/Tour/93...94/ 2  () /, tI J 	/ 

7& 

Dat od$Dihrur.rh 

•0 *4* * 	iIø * .. V  4 * 

Mr. G.}i. Deka M;t 74Chflji,- wasi requiroJ to px 
P"c$*d on tour to Dirnpur to atterd went woxic ther, as 

p'r teioçram recejvJ on 14th Oct 093. ConLioring his 
CQflV*fl&QIIC* tour was dejdecJ on 17th then it wai. ChrUed to 18th for his Perona1 IG 11 80na and Station Enginaur, Drdarir 	Maintenaza Centre, Diinapur was imfoxmj telegxphj 	Jpto 20th Oct ho avoidj taking the tour Order and whe:i the tour 31der ws handec C)V4?r Personally, he avoidj going rn the pretext of illness.1 On 29th Oct he 

was called and ;ked to pr4)co(J on tour. Ho has refusJ going to 
an 	

Dirnau, 'hts all showg hi Xeluctc, from duty. H9 may 
0Xpja:L wil Itin a rek wI'y disCiplin 	actjo ShOU1d't be tak)r acijn5t him a Ujvj) Conduct fluIe5 

4 

"q/ 'W- 
Shrj. (.IJt I

. 

Mt foch nician 
Uoor 	Kendra, 
D 1 bxUgarh.  

I&LLJJjijflflJUL 

Copy to 

1. The Statl4)fl hngineex, UoordarElfl Mn Dimapur. 	 aitenance Centxü, 
Th, 54112i0r ACC)UfltS tfticr, L)1K, 	 j ]h. 3. PersoiL 1 i1e of Shri.;t I)oka, Mast I ch, 

i i, tbrugarh. 
V 

Vv 	

Cw 
V. 

LtBRU 
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CENI RAE, (.IVI(, SLR\ ICLS 
(llI.( ()(;Nr'UION OF 5fI V U i \( )(1AI1( )N) 

RUJ.ES, 1993 

/ELE '/-\•\1 

G.I., Dept. of Per. & Trg., Notification 
No. 211 10/80-JCA (Vol. 1%), dated the 5th November, I99 

6. Conditions subject to which recognition is contiutjed.-.-.Evcrv ei-
vice Association recognized under thes Rules shall comply with che ioIlo 
ing conditions, namely:- 

the Service Association shall not send any representation or 
deputation except in connection with a matter which is of COfli-
mon interest to membes of the Service Association; 

the Service Association shall not espouse or,  siippo•r h can c v  

of individual Government servants relating to scrvi e riro terc 
(C:I the Service Association shall not 11) ,11:111ain any nohi cut I 

or lend itself to the propagation of the views ol laav nolit inni 
party or a member, of such party: 

all representations by t he Service Associui on shallhe so bini 
ted through proper channel and shall be addr csecl to  Ill- 
Secretary to the Government/I lead of the Orgallizitio!1 of 
Head of the Department or Office; 

a list of members and of-ficc, bea, and uptndate copy of' 
the rules and an audited statement of accounts of thy Scrvi 
Association shall be furnished to the (;overnment aninialiv 
through proper channel after the general annual mecu t 	g 
as to reach the Government before the I si day of .1 ulv each 
year; 

(I) the Service Association shall abide h', and comply with all 
th-c provisions of its COitstjtutjon/hve-laws; 

any amendment in the constitution/bye_laws of the Service 
Association, after its recognition under these Rutc, shall be 
made only with the prior approval of tire Govct oniem 

the Service Association shall not start or publish a nyper lodical, 
magazine or bulletin without the previous app;:ovai 01 the 
Government; 

(:) the Service Association shall cease to publish any periodlccd, 
magazine or bulletin,directed by the Governm&iit to (10 so, 
on the ground that the publication thereof is prejudicial to the 
interests of the Central Government, the Governnen any 
State or any Government authority or to good rotations bet 
ween Government servants and the Government or any 
Government authority, or to good relations between the 
Government of india and the Government of a foreign State; 

(j the Service Association shall not address any cornmunjen t ion 
to, or enter into correspondence with, a lOt cign ant horit y 
except through the Government which shall have the right to 
withhold it; 

(k) the Service Association shall not do any act or assist in the 
doing of any act which, if done by a Governrr reffi S er vu jit 
would Couttavenc any of the pr()ViSRiis of the f_ennui Civil 
Services (Conduct) Rules, 1964; and 

(1) communications addressed by the Service Assoeinr art Or 
any office-bearer on its behalf to the Govcnwcnt or a Gcvero. 
ment authority shall not contain an disrespectful or improper 
language. 

cc 	/ 

. ,b1øo1Z 	
1' 



/J7 / 	-. JJUflES AN!) RLSI'ONSII)!IJ I ILS 0!.,  011 ICLRS AND SFAF F OF D0QI)Afl$J IAN KLNDRJS 

1 
v~The most iniportant duties attached to the various posts in Doordarsli Kcndra are iesshøuld not be deemed to be exhaustive. 	 given below. The  

hedistributton of work among the stafi at a Doordarshari Kendra should be made by th DUCCU)f 11yinconflrmity with the details indicated below, Suitable minor changes may, huwevr be made by the with the requirements and certain local coditi6n5 
Anyimportant deviation should have the prior approval of the Dirctor (jencral. 

Hr 0 r 	 -- 

4
1'bDircctor is the head of the Kendra. H/Shc is rcsöiisiblc for thc efficient working 01 the Kendra and in Iilbrnches. His principal duties are as follow: 

Supervsioi: : He supervises the working of the Kendra in all aspects. 
control of programmes : He allocates duties to the entire 

programme saft He directs and upervises their work 2  guides and advises the programme staff on all matters concerning planning, and presentation of programmes. 

examines and finally approves all programme scheduks. 

Oie suggests the lines on which the Directions issued from the Directorate on specific aspects of kprdgrammcs should be implemented. 

also advises action for short notice programmes on specific local problems of emergent nature affecting the people at large. 

final approval to the sclectind engagement of all casual artists cugaged by the Kendra. 
and accords financial snnctior)s to the payment of fees to the artists, 

t ia/i Contra/of Admin Isirazion and Accounts: 
Entire staff working at a Doordarshan Kendra is under hi.  - ontrol, Certain administrative and financial powers are delegated to him and as Head of the Kendra éxercises these powers (See Vol. II I-Appendix!) 'Delegation of Puwer'. If the Director of the Kendras is irft1the.grade of Rs. 1500-2000 or above, tic will have the powers of the Head of the Deartment unUer ,SRS

/FRS, GPF/CPF Rules. Delegation of Financial powers Schedule V, and General Financial Rules. 
thse,howevcr, do not extend to, special powers of the DG: Doordarshai, 

,He 'is the appointing and disciplinary authority in respect of group 'C' and group 'D' staff 

is responsible for preparation of Buci and Revised Estimates, and exercises full control over the ndjture of the Kendra. 

D.uring the exercise of his ndmitiitr,u 	n,iil rmn.,,.n. I ...,. ...t,_ 	 - 
tuc v,rcctor Would delegate sufficient ,powers to the incharge of, oilier wings so that they caii funcnon with easL 

As ticnd of the Kendra, he upci vise ;/inonitQs the WOIfr of all en egories of staff located at a Kcndra. This includes programme, news, engineering and administration tnff, 

	

- 	 . 
with the State Government: For the successful function of the Kendra he maintains close liaison 

heads of State Government Departments and oilier Officials 

lit attends impolta ll t niti liii; li hI Its Ihit' \i n 	ui i 	h 	 tii it d 	1 l 	mlso41 ttt.I important hurt tiutis org in; 	d bs 	t ire O , vl.\s Iii ii 	'lIi( 	lii I ii 	ii Ii 	lIt 	I tim 	h 
.,(1)4'Relatiolls iviil: Pub/ic: Ife keeps iii ctuse touch with ;mrt isis, wril 1 , sacial worh,::s, agrj&ulttit isis' industrialists, kgzst liuRs 	st.lt.ntctc and s(cimr 	th( it ( (111 tH! iii' 	ii 	ii 	iifl 	111(1 	l 	i "lint' ()ItItruj( categot icc of progr Imnn.s 

He itttiids 	import lilt 	hiiit.ti 	t(lljrI td 	1)5 	lllflc 	I)llIlIft 	'lIt!tltuit, 	
(I 

He undcrtaks touts at diltetetit )ilI:e 	with t lit. ;'r l rIarw 	'.'ia 	'J) ir i;l. 	I 	I!1I( 	liii' eios sections of ))LOIIL 	to k til)5 	I I)ll 	( )) Jl 'ill 	Intl 	,kii 	i 	Ii 	I Iii 	I 	II 	I 	ii 	Ills ks 	I 
elaiions with I're.cs: I Ic Iuainitaj,H close c nI:uts witim the I'ic 	'all CHII attn 1a!tJ, 	I I 	the event of major wrung 

	hy 	ii,'. '''tIll :iiIiUii,,, 	by lit('t,'IV the factuafr positions. 

1 (h) Ad:sory Cwnr,,ut 1  cc I it. LUIIV&IRS 111(1 ( ()ll(IIIL t m 	lw 	it 'h 
 to the Kendra . In hit CM11 O fu Duuid ulm LII I in tUc,' h 	I I; 	a in ii' 	ii di i m Iii 	i iii tIi 	l It. hc has to consent. conduct a,ILIitt i 	( li mnziti of the tritti \L,i1 , 1011 

	

I C Iiv 	dini, 

'.4 

I. 

p2&fl1 k".t* 

11111 
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No.22/74/c4r1__ 	
/ 

	

Gclvernmer,t.  of Indj 	 \. ) Directorate Generai 	L)ocjrdar5f1, 
llandt House, Copernjctjc flarq 

New Delhi the 19th 3ept, 94 

it has been noticed that in some Doarclarshan <endras, 
herp Deputy D1.recto, of Administration and Senior' 	imifljtratjv. 

Officer/dmjn1stratjve Officer is in Position, the dutit fallinq 
under administrative nature are beinq performed either 

	by 
Engineeruig or from Programme Cre. This is not Justifieri. 

	The 
duties of administrative nature hou1d invarib1y be allocated to 
M)A ancjor Senior A.O1(jf in poition as envisaqed in Mannual. 

2. 	
The Head of Doordarshan Kenctras are therefore advised 

to allocate duties 
of administrative nature only to DD(/9erj'c' 

as the case may be. 	

1! 
I 

SHU) 
DY. DIRECTOR (flDrlN.) 	' 

I - To 

1.. 	
(UI the Head of Doorejarshari .KencJras. 

 2. PreidrLt, !IR(SA, No. 45, OVM Street, flhepauk, Madra. 
. 	Section Officer, (5.11 S(ction) DG:(f1L 

i. Reference folder. 

\ 

•1 

1 

S 



4
1" 

1 

	

- 	- 

\ 

flJ( STRFI CiLy tE:t.r* 	n i Ct#J 	UI6 	I.IM 

V 

Is popj t be hold Ofl 14th 3unu#95 at t at *bout 7 '.t. 
So all are rwquggj to 

0. 	Qt0Lc 	) 

ir'ry 	Lrc 	Cyy 
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ö 	 I)h-.; 	
(\SiIIs(rt)/rj 	()li1i.r 

A %%.I'il Ittil 	the work t!iIii, 	to 	ers;iiiel 	l!ii)i:isIrat))1 (cccpt that I1i , tiiii 	t( 	( 	t t V Stall 	aIICI ht,hH.it iid fi 	1iia 	c;ttHjJ 	le will he iii oernll charie of te entire 	t 	- 

	

eHi(': 	iielwttn• I r:ito,jt 	(Wlit' 	-• 	Sr Adin 	Otficr in place ol DDA, diii It 	wit 	- 	Ii 	SIt i 	t' 	t 

•t.2.I). 	.\itiiijii-.iii- 	(lIlkei 

The 	Adiiine.t,i- it(kti 	tIl 	tiuirt 	a 	I )ia,'uie and 	I) 	irsin1' ol'licer, 	lie 	vill 	have direct - - 	icSpoiiil)ilji -  liii 	\\tI  I. 	atilte to 	Lait rii;ueis 	tiiiiit 	to (ioup 	1) 	stafF (includiri 	casual labour), Iiansloi. SC lit i yt al se, iou itl i.tftcu 1in kecpiii jobs meIuuIunj tupkecp of the Studio. Repair of cars 
el ulsn he lnid heu by the Adiuuinistr;uti1, oWeer ut C('nsuil;ttioui with Superintcnt:ling Engineer, wherever 
lCCess;ii 

(ht knit ;tuid uuiiui;itiiiip 	iutiy iui;ide iii hue lay Order flok once when it is Sent to the itilu 	n iftlt\ nut ,i liii .itici chci;k vith the L 	Uiuok out its eceipt b;tc!: from the (A'ficeir on duty 	- the ties.t thus, 	nii - lu ter 	ehicd luuuuuuts tn artists and kecpin 	a s':ucIu over the payments to artists and -L in. 	ii -  5ouItl il tIe iuipt)u'uauit duties ieIatm 	Ili administration of programmes. 

Note: 	I. 	I 	-. 	i, 	ii 	tie 	LIuI He 	ot 	(tiC - , 	muiuiriii 	S;IHC!ioit 	of 	tin: 	l)irector/superintending !'tt 	
,i )HC1'iitL' 	h 	Tulle! 	hiutlutJjCi)l)\/S,\() Simnil:iuIy itru)l)oSnjs put up by the 

ectitoi nid ctther hF cutiluulule sections to Assistant Station Director/Deputy 
1 	liittLtTlIint - s) 	ii 	thu 	s:l!itinn 	'edt 	lie 	utile,! 	tiiiili 	ulic AO 

. 	\iI 	\lttiit , ui;itjj 	iti.tiit,n;! 	illIcIlitulS, tIlt' 	tlil:y'iu;It'oiti.l tin 	iles liv th: I)iuccrnr/5. 	E will itt - i! 	ithi 	itt' 	'il , ItlI,i: 	of 	I)! ),\/A() 	isj'ccuivel','. 

I. 	II: 	fitt . 	tI iii A 	I - ill fe pet it tiid fit uk 	 Iliv AO and viec'-veIsa. 

.2.51. 	I lint 	I Iti 

I k si t 	 I 	i 1 	di, I ju' 	ii 	:5 	HIlt 	ii 	.". 	till '.1 ill'.. ( II ecu a ii! WI I! be iuucH rge of it 	ii 	Ht'tt 	tIiiC 	;iii 	,ttetntLk 	': 	el '. it e 	Ills 	- nid 	lettec Ituc - onuits itt 	Non-gazettcd (ioseiiilt, - i 	'!\;tit(., 	.tIt 	:\itists 	't.tiitit - it;tit' 	H 	t;1(Ktlt,tti 	t1't1'1, 	tint 	Hooks, 	invcuucs 

lie 'Itntj J1. 	a -'-tI lIe .\!ittItji,ui;tti\e titIiti 	III 5iIiteiiSItit itt 	'tiit. it! (hotij 	IY sttitf posted-in Sections 0 her 	it i,t 1 	lii 	- s' 	- 

I 	!. 	"n 	- 	i.itlul 	ii -, iii 	thin' 	i, 	CtItiiltlitj' 	tfn,liut,Iint 	iL 	,'.'It, 	utt\CIu 	the 	held 	Clerk 	& i\ ('COil t lilt?. 

(Li t  ILL,, 	'Ukit 	lie r\,'Cititftttlt 	ii lint! ( 'Ii:!: 	aw;iv tin It - net: H tn' 	it 	ltls i.s uiiufihied, all duties attache! to It ii 	Ii: puts shuitild lie jeutiuuuiit:d I 	the Acettiutanu 	-t 	Ic-i 	'it'rkas the case may be. 

•1.2. 	t--ttt,i,t 

ftc A . 	nuLitti 	uc.piihi!tt- lii 	Ow t 	ii - .! iietinit tHict' tO 	.iitO' 	: 	- .nfu lfottk- 	Couuiiigctit ti 	it - 	tlttt 	ti 	lie Cliii C.. I p eVIl .iHtu 	iii I hitt. ti 	ii! 	- ni .. ....I 	liti,t I tit5 	5 a Pu wary anditnr. II, i' 	.tHu 	'';ttiuille It 	ilk 	tiut 	utitnienHit - - 	'I 	 C legitcu; 	tutci prepa ratioul of 
L 't"dltttl' 	- 

 

titeutietut'; 	illltl!et/Rei t.'it 	I 'tiII-tu. 	ci - ' 	lit 	ttiHt' 	iii 	ut 	pc'iNt iii 	these 	function'; lit' slu o i i ! i f lit: 	iipitk.-1 tIl 	ill iHih-iS, ..ttit,tos etc 	I It: shittit! ket' 	:: .v;iuclu otu the connof of 
c t 	Citi Ii ii 	till1 	id' i:t. 	A( 1/I feud 	it 	H !k t' 	iii 	e - . 	ci I 	t it 	ill 	u itijit ii ill 	(tp(is;tk, 

Ii. 	itt!,; 	.e 	hut a!! 	n i l-I', 	tii(tiiu 	etC 	 tijit! ':sjiciidtui.iic 	ic ettt'uetl 	ii S;iiicti0ri Icgistcr and 
neon. 	itOet! 	auo,t 	 1-,' 	-:. 	: 	lit! 	\5!it'it 	uhit'\ 	tie 	ii:ttic' 

Ct 	It-it: 	ICI,liltt 	.1 	lelt . 	I  tiutliIc'uut 	''Jti:ithiiiHc 	u 	 In 	Il--i 	it 	lIlt - c 	tii:ed 	not 	be 
Li 	'I II this ui'eI'Ri 	I )if,r 	tutu-..: 	'an Cut, nih I 	;.. tfl.t( 	i' w;tcl:c'th thuuoitth other registers 

ti tI 	hL 

i - 	\.t . 	it-itt 	it' 	R"l'in.fIuie 	III 	Jill111 	I 	titti 	tuliC- 	ittt.t.iI:lthtttt 	it 	('oitiiuitci;j 	(lroloruu:n) iiiil 	uul'tiulteu)aiueu' 	ti 	ttlirt...ftl 	it 	t1'-( 	. - ri-ueu- 	 - 

P 	,i-. 	hit 	It 	tI 	tIit'ti, 	l'.iH .1 	ii 	ii,, 	It. 	1 	tnt 	Clii 	ht;tit 	I 	. , ltLiltituto'/te(;ejl)us 	is 	also 	the 
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POLICE PROrEOrIOU- 

WHEN AND WI ? 

- UflCE — JtJDGEMEN'r 

— $id.bhartha Keshravaut  ThanO 

LY & I c't1 c- 

K iE - 

'I 

There nuit be xeatriotierozfieaeoracy. Derncx'y does 
not meri autsoraoyo  For the .eake of indtttrial progresi  of 
any business ergitien, it is 'e.'y osential to have 
discipline ainongu.st werkera t:iiens uad rkera. This is n ot 
iItetuod -by--many of the wrkera Unions in oar land as yet. 
12 such ca& Pre d&oribed in chronol o gical orders the workers 
Unions La Xj~,rc-16 will be tupping the list. 

..Thero is i 	r'.l SpLaziex Nills Ltc3.. 	in K ltu1fl in 
Kerala • The C onp any cells fabrio thrad in h o,ia xd abr1ad. 

Abtit 900 wxter 	e woj.ng in this 0or4p1y who are 
by five wrkr 	siatios. ill of these A èoiticns deJi.ed 
5 Bni 	for thu pinciü year 1992-'93. when the Cø 
agree to give i$ Bnua inated of 5To the wrkr3 tagsc1 

agitatto, waiah. ultLiateiy rexalted in viglenc. TAW wrkers 
gheraoed the Oh.tef Officer and rciably obtairv3d his 

8inatu.re on blank pa'era &ud claq dmsed th c:iy's 
p1ld.ae8 atA pripert.y. Tth3r3after the Conipny declared its 
closed down. 	* 

'rho ;nipny fvr seeking security 	teia 	titA Cuxt 
after denial by the pelloo authority to previde prctot1on to 
the officers of the Oo!ny zrd for the transportation of its 
goods. The High Couxt dirocted the police uthortty tu provide 
protectiou to the officers of the said 	pa'iy 	fu 1 ,4-vo psrt 
and also to ensure that the wcrkers du notit'urb the tc and ire 
trttjon of raw materi alq. as finishi 	1Qt8 uI' te 

11 

Compeny • One of these five workers Tinionsp filed , appeal hefori 
the High Ceurt. Branch in Kerala, against tie 	rder, 

The Worrs Pasooiation appealed that, thgh its a 1 ot he 
isa vilo1nce in the oei*ny, but all the wc rkero are not 
izvo1ved in it. Vialaace will get enoourage1ieit ii the ocip wiy 
is all.wed transportation of its goods.; wliio,11 w.LLL aaver i5ly 
itUeot on the workers delLand of sal&ry etc. rL3:\)rr)r, tt High 
Court should not order police j.,roteotion of t.n conpny So 
•&aily, Otherwise the side of the management will be stronger 
whieentering in to zutital negotiating .sexit. 

After exa].ining all the relevant facts that the (ief Officer 
was glieraoed and looked up for 12 hours, forced f±t* him to sii 
P apers by threaten'im o1 lLfo,here after wcrker dogs t 
Ceap any's property. Under these oirotmistarioes, it is nt :JrQfl 

Cofltd • .. ,, 2 

A 



• 	 : (2) : 	
(7j') 

it the 0e2pariy has reueated for police prototion to av1d 1e98 '..._" 
of life and further damage. ,j to ooiipany'e property. Though iiixnediate 	(A 
prettion is net given by the lekv and oer nithority,the High 
Curt baa a :ceer mder article 226 of the (titutien to tal4 
the decision about police protection considoriit•g th re:Levst facts. 
If violauce is Ukelyta33 place ad police protection ia slot 

" lIkely to made available it if; cfary for the oornpiy to aiopt 
Oi*e legal motholds for it's rit to police proteoticn. It is the 
ire8p0n3ibiliy of the Gvwaent to provicLa proteetin 'to the 
oitizen* nd tir preerty. The courts 1ve zolse the rospoibllity 
&..powqrs to givt diticn5 to i, ol.i.ce athori.ty urvte.r which 
otrajeticc2 to pQiiue ,rote,ti,,zj ii 	.LWJ•. ThC 	rt hu 	to 
3on8ider the 	1i 	the proeit ev.ilthg cezditu, te 
beb'v.tour of the wc,:cka:L-6 M the past and the fear felt by the 
1Lanagirnt if L'I thu 	wocr 	eLtti t 	1ilC then it 
wo'1d be wrong tat sy that the poic 	te'itin, ;tcie veilale 
'to th 	iageient, will shn its aidw. Qu 	itr:j the  

.8.j4Lpf 
 

the workers will be 	stYt 	 it 

is the look out mf the court '' se thtt b,th the airlee 2re kept 
80 balaneed that they would be prepared ir ..e4titias :n1 

industrial piece is etaL11i3h€4. 

The court furt1b z 	 t 
had got suply erdere fo 1 *heJ.r goode f rcr' th co'crtry ind 
abrowl, wLiioh were to be ooiiplcted ":iithin specifiPEl period., 

f ailizig wiiih it will adversely €U'f cot t] buinets of the 
coapany ud thbD oon&pzy will hive to pay ieavy comipeazaiian 

the . raw i.terial will be wn.t 	 the cpiy 	iU b e 
bankrupt, T.bc Ocap ii-ay wli suffer a hovy l)3 	if the 
case of diapute between t to workers ani coiy dill b e 

•pondthg in the count for i longer period, if the r&w 

material and fixished products are stocked, as at is. 
Therefore it is neces.jazy to have protection in triprt,t!al -' 
of . 	materiel and finished products* rhe dues of t 
workers a t,,a be met from the other pripert3 of th0 0i1hply 

for that ii is nt rie3ei8ry to held up the raw naterial 
and"1riished produøts ol the C&paiy, 

The }Iii Court set aaido 	apezi of 
the Workeru orgnisation nd reiterated its deeisi3LI taken 

.. 
(Reference s— IJLJ October, 1994 ) 
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CENTRAL ADNINISTRATIVE TRIBUNAL 
GUWAHaTI BENCH. s:sGUWAHATI 5 

O.A.139/95 

Sri Vasant Bhalsrao 	 Applicant 
.sys_ 

tJijon of I,dia & Ors. 	 ... Respondents 

P R E S E N 11 
THE HON'BLE iUSTICE SIRI M.G.CHAUDHARI, VICE CHAIRMAN 	' 

THE HON'BLE SIR! G. L. SANGLYINE, MEMBER (ADNN). 

For the Applicant 	... In parson 

For the Respondents ... Mr. A.K. Choudhury, 
Addi. C.G.S.C. 



Sd/— VICE CHAIRMAN 

Sd!-. PEMBER (ADMN) 

Mamo No. $ 
	

lta : 

Copy for information & , neoessary action to * 

Shri Vasant Bhalerao, S/0, Shri Pitamber Bhalarao, raeident of Qtr. No.C-18, 
Doordarshan Stef P Qtrs., Oibrugarh. 
The Secretary, ministry of Information & Broadcasting, New Delhi—lID 001. 
The Director General, Doordarshan, Doordarshan Bhawan, Maridi House, 
Copernicus Marg, New Delhi - 110 001. 
Mr. A.K. Choudhury, Addl.C.G.S.C., C.A.T., Guwahati Bench, Guwahati. 
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